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 कि  जिप केबारे  में  मैंने  पहले  उनसे  कहा था
 भर  जिसको  भाई  बनर्जी  साहब  ने  अभी  दोह-
 राया  है।  जब मन्त्री  मोदी  उत्तर दे  रहे  थे,
 तो  उपप्रधान  मन्त्री  जी  यहां  पर  बेठ  हुए  थे,

 शायद  उनके  रहने  के  कारण  उनको बोलने में  कुछ
 तकलीफ  हो  रही  हो,श्रब  जब  वह  चले  गये  हैं  तो  मेरी

 उन  से  प्रार्थना  है  कि  आप  आयोग  के  बारे  में  जरूर
 कार्यवाही  कीजिए  ।  नेशनल  कमीशन  आफ  लेबर
 जैसा  कमीन  बनाने  की  जरूरत  नहीं  है,  लेकिन
 ऐसा  आयो  बनायें  जिसमें  मालिक,  मजदूर  और
 सरकारी  प्रतिनिधि  बैठ  कर  दो-तीन  मत टोने  में

 बोनस  का  न  के  हक  में  सचमुच  क्या  काम  हुआ
 है,  इससे  मजदूरों  की  मलाई  का  क्या  काम  हुआ
 है,  इसके  बारे  में  जरूर  रिपोर्ट  मंगवाये  जिससे

 आगे  काम  चलाने  में  मदद  मिल  सके  |

 टसके-केद्र,  राज्य  और  स्थानिक  संस्थाओं
 में  काम  करने  वाले  मजदूरों  के लिए  इस  सत्र  के
 चलते या  17मई से  पहले  पहले  मेहरबानी करके
 आर्डिनेंस  लाने  का  काम  जरूर  करे  V

 MR.  SPEAKER  :  The  question  is:

 “That  the  Bill  be  passed”.

 The  motion  was  adopted.

 17.11  brs.

 STATUTORY  RESOLUTION  ITAL  PUB-
 LIC  WAKFS  (EXTENSION  OF  LIMIT-
 ATION)  AMENDMENT  ORDINANCB

 AND
 <  PUBLIC  WAKFS  (EXTENSION  OF

 \LIMITATLON)  AMENDMENT  BILL

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 wath)  :  Sir,  I  beg  to  move  :

 “This  House  disapproves  of  the  Public
 a  ‘Wakfs  (Extension  of  Limitation)  Am-

 en  inmesat  OrJinanse,  1953  (Ordinance
 No.  13  of  1953)  promulgated  by  the
 President  on  the  31st  December,

 a a. 1968." Base
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 I  would  oppose  this  ordinance  with  all
 the  vehemence  at  my  command,  because  I
 am  not  only  against  the  tendency  of  issuing
 an  ordinance  which  is  introducing  totali-
 tarian  trends  in  our  democratic  functioning
 but  lam  also  against  the  principle  which
 this  Bill  or  ordinance  incorporates.  Since
 the  Bill  is  coming  through  the  Law  Mini-
 stry,  I  would  have  expected  the  Law  Mini-
 stry  and  Government  of  India  to  be  vigilant
 and  careful,  and  the  Government  ought  to
 have  anpticipated  that  limitation  was  to  exp-
 ire  in  certain  cases  it  was  incumbent  on
 the  Government  to  bring  in  legislation  in
 the  last  session.  But  the  lethargic  way  in
 which  the  Government  and.  especially  the
 Law  Ministry  functions,  is  a  sad  commen-
 tary  on  the  working  of  our  democratic  sys-
 tem.

 I  was  submitting  that  now  efforts  are
 being  made  through  this  Icgislation  to  cxt-
 end  the  period  of  limitation  for  bringing
 suits  for  properties,  the  possessions  of
 which  were  taken  between  14th  August  1947
 and  7th,May  1954.  But  the  period  of  limita-
 tion  for  bringing  suits  is  being  extended  for
 the  third  time.  The  casy  way  which  the
 Government  resorts  to  is,  first  to  bring  legi-
 slation  through  ordinance  and  then  to  expe
 ect  Parliament  just  to  rubber-stamp  them-
 this  is  not  at  all  a  healthy  practice.

 MR.  SPEAKER  :  The  same  argument  is
 made.

 SHRI  SHRI  CHAND  GOYAL:
 not  repeating  anything,  Sir.  This  method
 will  set  up  a  bad  precedent  for  the  States.
 You  must  be  remembering  that  in  the  last
 Government  of  the  United  Front,  when  Mr.
 Jyoti  Basu  wanted  to  bring  a  financial  Bill.
 But  he  could  not  bring  it  within  eight  men-
 ths,  but  when  the  legislature  was  not  in
 sessio1,  then  it  was  done  by  means  of  an
 ordinance.  The  States  also  get  encouraged
 by  this  unhealthy  trend  which  is  being  set
 up  by  the  Central  Government.  I  am  con-
 strained  to  say  that  if  this  tendency  is  not
 restrained,  if  this  is  not  resisted,  then  we
 will  be  compelled  to  move  for  scrapping
 article  123  which  allows  ths  executive  to
 issue  ordinances,

 Iam
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 Coming  to  the  Bill,  I  would  only  take  a
 few  minutes.  The  ordinary  period  for  filing
 suits  for  recovering  possession  against  adve-
 rse  possession  is  12  years.  Now,  what  was
 done  ?  By  one  Bill  which  was  brought  in
 1959,  known  as  thz  Public  Wakfs  (Extension
 of  Limitation)  Bill,  1959,  the  period  of  12
 years  was  converted  into  29  years,  and  pro-
 vision  for  that  was  made.  The  reason
 ‘was  that  since  the  Wakfs  Board  was  consti-
 tuted  in  the  year  1954,  they  wanted  similar
 Boards  to  be  constituted  in  the  States  and

 @  survey  of  the  properties  was  also  to  be
 undertaken.  But  was  not  the  period  of  12
 years  enough  ै  And  even  this  period,  of
 20  years  was  against  the  law  of  limitation
 which  is  the  main  law  for  bringing  suits  for
 all  types  of  categories,that  is  the  period  which
 was  provided  in  the  year  1872,  This  period  of
 12  years  was  converted  by  an  Act  of  Parlia-
 ment  in  the  year  1959,  to  23  years.

 Suits  could  be  brought  upto  150  Aug-
 ust  1957.  Again,  another  Bill  was  brought
 which  extended  the  period  by  म  period  of
 two  years,  that  is  upto  the  end  ०315

 2cember,  1958.  This  was  the  second  ins-
 talment.  Now,  this  ordinance  is  the  third
 instalment.  by  means  of  which  this  period
 is  again  being  extended  by  another  two
 years.  We  donot  know  whether  this  is
 the  last  instalment.

 This  extension  creates  hardship  for
 certain  innocent  people.  I  have  received  a
 printed  letter  from  the  residents  of  Nehru-
 nagar,  Chromepet,  Madras.  which  says  that
 a  certain  estate  known  as  the  Village  Hasna-
 puram,  Panchayat  No.  169,  Nehrun  gar,
 Chromepst,  belonging  to  a  Darga  at  Palla-
 varam  nearby,  was  taken  over  by  the  Mad-
 rai  State  in  1951.  Because  of  the  growing
 colony,  the  residents  hae  purchased  pieces
 of  land  and  constructed  their  own  houses
 with  Government  loan.  Now  suits  have
 been  filed  by  the  Wakf  Board  for  the  reco-
 very  of  the  land.  The  houses  will  have  to
 be  denolished  and  the  Government  loans
 ~will  have  to  be  paid  from  their  own  pocket.
 Therefore,  while  creating  some  facilities  for
 some  people,  we  should  see  that  no  hard-
 ship  is  caused  to  innocent  people  who  have
 @urchased  lands  botafite.  That  is  why I
 Oppose  this  ordinance.

 CHAITRA  1,  1891  (SAKA)  Wakfs  ete.  Bill  138

 MR.  SPEAEKR  :  Resolution  moved  :

 “This  House  disapproves  of  the  Public
 Wakfs  (Extension  of  Limitation  )
 Amendment  Ordinance,  1953  (Ordi-e
 nance  No.  13  of  1968)  promulgated
 by  the  President  on  the  3lst  Dece-
 mber,  ‘1958.""

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  LAW  AND  IN  THB
 DEPARTMENT  OF  SOCIAL  WELFARB
 (SHRI  M.  YUNUS  SALEEM)  id  beg  to
 move  :

 “That  the  Bill  further  to  amend  tho
 Public  Wakfs  (Extension  of  Limita-
 tion)  Act,  1959,  85  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”

 Sir,  this  Bill  was  passed  by  the  Rajya
 Sabha  on  3rd  March,  1969,  The  circu-
 mstances  which  necessitated  this  Bill  are
 quite  simple.  10  1954,  the  Wakfs  Act  was
 enforced.  Under  scction  4  of  the  Act,  it
 was  the  duty  of  the  States  to
 appoint  Commissioners  to  complete  the  sur-
 vey  of  all  the  wakf  properties  in  their  res-
 Pective  States.  After  the  survey  was  come
 pleted  by  the  Commissioner,  a  report  was
 to  be  submitted  to  the  State  Government
 for  scrutiny.  After  the  scrutiny  of  the
 report  it  was  to  be  pass:d  on  to  the  Stato
 Wakf  Boards  for  publication  in  the  official
 gazette.  After  such  publication,  one  would
 be  able  to  know  which  property  belonging
 to  a  particular  wakf  is  either  in  the  legal
 possession  of  the  mutavalli  or  the  trustee  or
 the  manager  as  the  case  may  be  or  is  being
 held  by  some  trespasser  or  illegal  occupant.
 Unfortunately,  even  though  this  Act  was
 enforced  in  1954,  in  many  States  wakf  boa-
 rds  could  not  be  constituted  till  1963.  Gra-
 dually  they  were  constituted  in  the  different
 States.

 In  spite  of  the  constitution  of  the  Wakf
 Board  there  was  certain  delays  in  appoint-
 ing  the  Commissioner  for  Starting  the  sur-
 vey  work  of  the  wakf  properties.  The  pre-
 sent  position  is  that  in  more  than  nine
 States  this  survey  work  has  not  yct  been
 completed  with  the  result  that  where  this
 survey  work  has  not  been  completed,  report
 not  submitted  to  the  State  and  the  report
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 of  the  Commissioner  not  published  in  the
 Official  gazette  it  is  very  difficult  to  discover
 the  nature  of  the  position  of  the  Property.

 This  difficulty  was  tried  to  be  solved
 and  every  possible  attempt  was  made  to  get
 the  survey  completed  as  early  83  possible.
 Because  it  is  not  the  Wakf  Board  which
 has  got  any  authority  over  the  Wakf
 Commissioner  but  the  States,  therefore,  the
 Wakf  Boards  were  helpless  and  the  suits
 were  to  be  instituted  by  the  Wakf  Boards,
 Mutavallis  or  Trustees.  In  this  situation
 there  was  no  alternative  but  to  get  the  limi-
 tation  prescribed  for  institution  of  suits
 against  the  illegal  occupants  extended.
 Originally  this  limitation  was  extended
 which  expired  some  time  in  the  month  of
 August  1967,  When  it  was  discovered  that
 it  was  not  on  account  of  any  mistake  of  the
 Wakf  Boards  or  any  mistake  of  the  trustees
 or  mutavallis  who  were  entitled  to  manage
 the  properties  but  on  account  of  certain
 difficulties  on  the  part  of  the  State  Govern-
 ments  it  was  not  possible  to  conclude  the
 survey  it  was  thought  proper  that  some
 extension  may  be  given,  and  this  short  ext-
 ension  was  given  onthis  understanding
 that  a  comprehensive  Bill  would  be  introd-
 uced  and  when  that  Bill  would  be  introdu-
 ced  the  question  of  limitation  would  also
 be  considered.
 ‘As  you  know,  Sir,  this  subject  is  a

 concurrent  subject.  The  Charitable
 Trust  Bill  has  been  prepared  and  has  been
 circulated  to  the  States  for  their  opinion.
 In  that  Bill  clause  53  finds  a  place  where
 on  limitation  has  been  prescribed  for  insti-
 tution  of  such  suits,  where  in  the  trust  pro-
 perties  belonging  to  any  community,  any
 ‘class  or  any  person  if  they  are  found  in  the
 illegal  possession  of  a  person  there  will  be
 no  limitation  prescribed,

 Unfortunately,  we  have  not  been  able
 to  receive  the  opinions  of  all  the  States  so
 far.  Certain  States,  where  they  realised
 that  it  was  not  possible  to  complete  the  work
 of  survey,  submit  the  reports  and  get  the
 eports  published  19  the  official  guzette,
 they  came  forwatd  to  the  Central  Govern-
 ment  aod  made  a  request  that  further  exte-

 addon  is  nooegsary  because  in  their  respec-
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 tive  States  it  was  not  possible  to  conclude
 the  survey.  The  State  of  Madras  went  as
 far  as  saying  that  if  the  Central  Govern-
 ment  was  reluctant  in  extending  the  limita-
 tion  period  the  Madras  State  Government
 would  be  constrained  to  issue  an  Ordinance
 extending  the  period  to  the  extent  of  those
 Properties  situated  in  that  State.  Similar  re-
 quests  were  received  fiom  many  other  States
 like  Andhra,  Mysore,  Madhya  Pradesh  and
 several  others.

 We  started  receiving  these  letters,  tele-
 grams  and  representations  sometime  in  the
 middle  of  December,  1968.  At  that  time
 both  Houses  were  not  in  session.  There-
 fore,  there  was  no  alternative  but  to  take
 recourse  to  the  issue  of  Ordinance  in  the
 interest  of  these  states.  Because,  there  are
 charitable  properties  meant  for  the  benefit
 of  the  poor  people.  In  certain  cases,  they
 are  mosques.  in  certain  cases  idgahs.  tombs
 or  graveyards.  I  do  not  think  any  civilized
 Government  would  like  that  places  of  wor-
 ship  or  holy  places  may  be  permitted  to  be
 Continued  in  possession  of  unscrupulous
 trespassers.  Therefore,  to  meet  the  difficu-
 Ities,  it  was  thought  necessary  to  issue  an
 Ordinance  and  it  was  promulgated.

 It  is  not  as  if  we  wanted  to  avoid  the
 introduction  of  the  Bill  in  Parliament  and,
 therefore,  we  deleberately  issued  an  Ordi-
 mance.  In  those  compelling  circumstances
 there  was  no  alternative  except  to  issue  an
 Ordinance.  So,  this  Ordinance  was  issued
 and  further  extension  of  two  years  has  been
 granted.

 From  the  reports  which  we  have  recei-
 ved  from  different  States  our  estimate  is
 that  in  several  States  the  survey  work  will
 be  completed  by  the  end  of  this  year  and  in
 One  or  two  States,  ea  g.  Orissa  and  Madhya
 Pradesh,  they  say  that  the  survey  will  be
 completed  and  the  reports  of  survey  publi- shed  in  the  Official  Gazette  by  the  middle of  1970.

 Therefore,  there  is  very  limited  margte for  them  to  institute  suits.  By  that  time  कश expect  that  the  comments  ca  the  Public
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 Trust  Bill  which  has  been  circulated  to  diff-
 €rent  States  will  be  received  and  we  may  be
 able  to  introduce  a  comprensive  Bill  before
 this  House.  Under  these  circumstances,
 we  have  extended  the  period  only  for  two
 years.

 After  this  submission  1  hope  that  hon.
 Members  who  felt  that  the  Ordinance  sho-
 uld  not  have  been  issued  or  unnecessarily
 the  time  is  being  extended  from  time  to
 tims,  would  feel  satisfied  and  they  would
 support  this  Bill.

 MR.  SPEAKER  :  Motion  moved  :

 “That  the  Bill  further  to  amend  the
 Public  Wakfs  (Extension  of  Limita-
 tion)  Act,  1959,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration”

 SHRI  J.  MOHAMED  IMAM  (Chitra-
 durga)  :  Mr.  Speaker,  Sir,  I  support  this
 Bill.  Taking  into  consideration  the  diffi-
 cuhies  and  other  circumstances  that  face
 Wakfs  properties,  the  extension  of  limitation
 is  inevitable.  This  extension  applies  not
 merely  to  those  properties  that  were  illegally
 occupied  during  the  1947  disturbances  but
 to  all  properties  where  wakfs  were  created
 prior  to  that  or  after  that.

 Wakfs  property  is  a  very  important
 institution  in  Indian  life.  I  think  the  aggre.
 gate  valuc  of  wakfs  property  comes  to  more
 than  Rs.  49)  crores.  All  these  properties
 are  dedicated  to  charitable  and  religious
 Purposes  and  this  dedication  is  eternal;  it
 cannot  be  revoked  by  any  person.

 We  found  out  some  tims  back  that  these
 Properties  that  werc  dedicated  to  charitable
 Purposes  were  in  a  confused  state  of  affairs,
 som:  of  them  were  misappropriated,  some

 of  them  were  _  illegally  occupied
 because  there  was  no  valid  law  for
 ‘protecting  them.  So,  in  the  year
 1954,  this  House  passed  the  Public
 Wakfs  Act  which  embodied  certain  principtes
 and  also  prescribed  the  authorities  which

 “bad  to  administer  these  wakfs  properties.
 Although  this  Act  was  passed  in  the  year
 1954,  unfortunately,  it  was  not  actively  im-

 plemented  till  the  year  1959  or  1950.  So
 ‘@any  persans  who  were  interested.  began  to
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 take  31093  to  see  that  their  iBegal  occupa-
 tion  was  regularised.  Since  nothing  was
 done  during  this  period,  many  wakfs  pro-
 Perty  went  into  private  hands;  those  people
 who  were  in  management  of  these  properties
 began  to  take  steps  to  see  that  their  title  to
 these  properties  became  permanent.

 It  was  only  in  the  ycar  1959-60  that  the
 State  boards,  the  Taluka  and  district  boards
 were  appointed.  After  these  boards  were
 appointed  it  was  found  that  they  were  quite
 helpless.  They  had  no  funds  of  their  own;
 they  had  no  staff  and  they  had  no  list  of
 the  wakf  properties  before  them.  No  sure
 vey  work  had  been  done  till  then.  This
 survey  work  was  the  responsibility  of  the
 local  governments,  They  took  their  own
 time  to  appoint  the  staff  to  do  the  survey
 work,  so  much  so  that  I  can  tell  from  my
 personal  experience,  because  I  was  associa-
 ted  with  the  Wakf-Board  of  the  State  of
 Mysore  for  ‘some  time,  that  in.  spite  of  any
 number  of  reminders  and  persuasions  by
 the  Wakf  Board  the  Government  took
 its  own  time  to  appoint  the  survey  staff  and
 the  survey  staff  took  its  own  time  to  do  the
 survey  work.  I  think,  even  now,  out  of  20
 districts  survey  work  has:  been  completed
 only  in  10  or  15  districts  and  in  the  re-
 maining  districts  the  survey  is  yet  to  be
 done.

 17.32  brs.

 (SHRI  THIRUMALA  RAO  in  the-
 chair.]

 So,  these  were  the  various  difficulties
 that  were  encountered  by  the  wakf  boards,
 They  had  no  survey  staff  and  no  money.
 Even  this  limited  survey  disclosed  a  number
 of  properties  that  were  under  illegal  occu-
 pation.  In  the  year  1967  when  the  second
 Amendment  Bill  was  brought  forward  for
 the  extension  of  limitation,  the  Minister  had
 said  that  there  were  nearly,  17,000,  propsr-
 ties  under.  illegal  occupation.  Till  now
 suits  have  been  fited:  only  regarding  3000
 properties.  When  the  survey.  work  is  com-
 pleted.  1  am  gure,  the  number  of  illegal
 occupaats  will  go  to.  nearly  30,000  to  40,000.
 So,  just  imagifzg  what  «big  problem,  what

 a  colossal  problem  it  is  that  is  to  be
 sound by  the  wakf  boarde; *
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 Again,  it  must  be  remembered  that
 because  the  wakf  boards  had  no  funds  of
 their  own  they  could  not  bear  the  cost  of
 litigation.  It  is  not  one  suit  that  is  to  be
 filed;  a  number  of  suits,  thousands  of
 suits,  have  to  be  filed.  ‘So,  in  the  prelimi-
 nary  stage  the  wakf  boards  had  10  take  re-
 course  to  negotiations  with  the  parties  so
 that  they  could  come  to  an  amicable  settle-
 ment  and  save  the  cost  of  litigation.  This
 also  took  some  time.

 Again,  the  High  Court  also  directed
 that  cven  if  it  is  one  single  wakf,  as  many
 suits  as  thesz  are  illegal  occupants  must  be
 filed.  All  these  are  difficulties  that  have
 to  be  faced.  That  is  why  suits  could  not
 be  filed  in  time  and  this  provision  of  exten-
 ding  the  limitation  had  to  be  done  very
 often.

 The  Minister  said  that  he  was  thinking
 of  acomprehensive  Bill  on  80  all-India
 basis.  18४00  with  him  that  so  far  as
 these  charitable  propertics  are  concerned,
 there  should  not  be  any  litigation.  But  I
 am  not  sure  when  that  Bill  will  materialise,
 when  it  will  come  up  before  this  House  and
 when  the  States  will  agree  to  that.  I  think,
 that  Bill  itself  may  cause  some  controversy
 in  the  States.

 I  may  also  state  that  the
 for  extension  by  the  minister  is
 inadequats.  Last  tims  when
 was  brouzht  before  this  House  in  1957,  T
 point:1  out  that  the  tim:  asked  for
 exteasion  was  thoroughly  inadequate.  I
 even  moved  an  amendment  thatit  may  be
 extenJed  up  to  th:  year  1970.  The  Minis-
 ter  ssid  that  there  was  no  need  to  accept  it
 b-cause  he  was  contemplating  to  bring  8
 comprehensive  Bill  to  cover  all  the  proper-
 ties.  Now,  again,  in  1969,  the  third  amen-
 dment  has  been  brought  by  the  Minister
 ani  lam  afraid-I  have  tabled  an  amend-
 ment  also  to  that  effect-that  is  inadequate
 and  the  time  may  be  extended  upto  the
 31st  December,  1974.  The  Minister  has
 ask:d  for  an  extzntion  of  only  two  years
 out  of  whi:h  three  months  have  already
 lapsed.  This  extention  is  not  adequate

 ‘enough  and, 1  80  afvaid;  you  will  have  to
 come  again  vefor¢  this  House  seeking  fur-
 ther,  extention.  of  it.  1  do  not  1६८  the  idea
 of  the  Minister  coming  before’  this  House,

 time  asked
 thoroughly

 this  measure
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 asking  for  extension,  so  often.  It  will  create
 doubt  in  the  minds  of  some  people  and  it
 will  involve  the  valuable  time  of  the  House
 Also.  I  think,  they  must  have  a  compre-
 hensive  look  at  that.  Does  the  Minister
 fecl  that  within  two  years  of  the  extension,
 all  the  suits  regarding  wakf  properties  will
 be  filed  ?  Has  he  assessed  the  number  of
 Suits  that  have  to  be  filed  ?  2८  says  that
 even  the  survey  work  is  not  over.  As  the
 Survey  work  goes  on,  the  number  of  suits
 will  increase  and  the  number  of  suits  to  be
 filed  will  increase.  He  must  understand  the
 magnitude  of  the  problem  and,  once  and
 for  all,  he  should  assess  the  time  needed.
 Two  years  time  is  absolutely  inadequate.  I
 Suggest  that  it  should  be  at  Icast  five  years
 term.  After  all,  if  it  is  conceded  कंप  prin-
 ciple  that  no  limitation  must  be  applied  for
 Charitable  and  religious  properties,  I  am
 sure,  all  the  Members  will  agree  that  the
 time  should  be  extended  till  the  end  of
 1974,

 The  Minister  said  that  he  was  contem-
 plating  to  bring  a  comprehensive  Bill  which
 will  not  only  cover  the  wakfs  but  all  religi-
 Ous  trusts  of  all  communities.  it  is  really
 a  good  move.  The  Bombay  Trust  Act  pro-
 vides  no  limitation  for  such  properties  and
 8  suit  can  be  filed  at  any  time  irrespective
 of  the  adverse  position  one  enjoys.  Itisa
 good  thing  that  the  same  principle  is  adop-
 ted  here.  So,  when  the  principle  is  accepted
 I  think,  it  is  quite  reasonable  to  see
 that  the  time  is  extended  to  2  reasona-
 ble  extent  so  that  it  may  give  sometime  to
 all  the  wakf  boards  to  prepare  their  suits
 and  also  to  file  them.

 Again,  1am  not  sure  if  all  the  State
 Governments  and  State  Boards  are  agree-
 able  to  this  comprehensive  Bill.  The  Mini-
 ster  stated  just  now  that  he  has  not  yet  re-
 cieved  any  reply  or  any  opinion  for  this
 Bill.  This  Bill  has  been  circulated  to  State
 Governments  but  still  they  have  not  taken
 any  action.  That  is  because  there  seems  to
 be  some  difference  of  opinion.  sone  lacuna
 in  regard  tothe  Bill.  I  think  it  will  takea
 pretty  long  time  before  this  Bill  materialises
 and  it  is  brought  before  the  House.  By
 that  timé.  the  period  of  two  years  may
 lapse.  So,  by  way  of  abundant  precuation,
 I  suggest  that  he  may  accept  amendment
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 to  extend  the  time  upto  31st  December,
 ‘1974,  With  these  words,  1  support  the
 Bill.

 SHRI  CHENGALRAYA  NAIDU  (Chit-
 toor)  ;  Mr.  Chairman,  Sir,  while  supporting
 the  Bill,  |  want  to  bring  the  matter  to  the
 Motice  of  the  hon  Minister  and  the  House
 about  the  people  who  are  going  to  be  affec-
 tee  on  account  of  the  mismanagement  of
 the  wakfs  and  the  negligence  of  thcir  duty
 to  manage  them  well  The  people  have
 constructed  houses.  not  knowing  it  is  wakf
 Property  and  the  Planning  Boards  of  the
 States  have  approved  the  plans.  The  pco-
 ple  have  taken  loans,  constructed  houses
 and  all  that.  Now,  today,  if  this  is  applied
 to  them  and  the  wakf  people  take  away
 those  properties,  what  will  happen  to
 them,

 Those  people  will  be  affected;  they  will
 not  only  lose  their  money  which  they  inve-
 sted  in  the  construction  of  houses.  but  they
 will  also  be  displaced.  1  want  the  Gover-
 nment  to  consider  seriously  and  leave  these
 Properties  to  the  people  who  have  construe
 cted  the  houses  and  take  a  nominal  money
 from  them.  I  do  not  want  the  Wakf  Board
 to  incur  any  loss,  but  at  the  same  time  L
 do  not  want  the  people  to  be  affected  on
 account  of  this.  Therefore,  1  want  the
 Minister  to  consider  this  seriously  and  put
 a  clause  or  frame  some  rules  to  take  some
 Dominal  money  from  those  who  have  cons-
 tructed  the  houses  and  leave  the  land  to
 them,  so  that  these  people  may  not  be  affe-
 cted.  1  want  the  Minister  to  consider
 this  seriously.  In  the  process  of  helping  a
 religious  institution,  the  public  should  not
 be  affected.  This  is  my  only  request.

 st  गयूर अली  खां  (कराना):  सभापति
 महोदय,  सन्‌  1947  में  मुल्क  तकसीम  हुआ,  जो
 मुतवल्ली लोग  थे  जो  कि  वक्फ की  प्रापर्टी के
 कारोबार  को  करते  थे  उनको  मुल्क  की  तकसीम
 होन ेकी  वजह से  भोर  तबादला  आबादी  को

 बजह से  पाकिस्तान  जाना  पड़ा कौर  वह  लोग
 बहुत  सी  प्रापर्टी  यहां  छोड  कर  चले  गये  ।  कोई
 उन  का  इन्तजाम  करने  वाला  या  उस  भ्रापर्टी

 की  देख  माल  करने  वाला  नहीं  रहा  ।  इस
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 प्रापर्टी  में  मस्जिदे,  इमामबाड़े,  दरगाहें  भोर

 बहुत  सी  ऐसी  मजहबी  इमारतें,  सहराई  भोर
 सनती  जायदादें  आती  हैं,  जिनका  इन्तजाम  होना
 चाहिये  था,  लेकिन  चू  कि  मुतवल्ली  न्हीं  थे,

 कागजात  तलफ  हा  गये  थे  या  कागजात  वह
 लोग  अपने  साथ  ले  गये  थे,  इसलिये  यह  देख
 भाल  नहीं  हो  सकी

 सेंट्रल  गवर्नमेंट ने  सन्‌  1954 में  का  न
 पास  किया  वक्फ  ऐक्ट  के  नाम  से,  और  उस
 का  नकी  रू  से  रियासतों  को  अलाहदा  अलाहदा
 यह  अख्त्यिर  दिया  गया  कि  वह  अपने  वक्फ
 बोर्ड  कायम  करें  और  वक्फ  कमिश्नर  मुकरे  करें
 ताकि  वह  तमाम  रियासतों  में  अलैहदा  अला-दा
 हर  रियासत  का  सर्वे  करें  भर  मालूम  कर  कि
 कितनी  वक्फ  की  जायदाद  वहां  मौजूद  है।
 लेकिन  बडे  अफसोस  की  बात  है  कि  रियासतों  ने
 इसकी  तरफ  कोई  तवज्जह  नहों  थी  और  राज
 पन्द्रह  साल  हो  गये,  अभी  तक  वह  सर्वे  मुकम्मिल
 नहीं  हुआ  a  पूरे  हिन्दुस्तान  में  सिर्फ  दो  या  तीन
 रियासतें  ऐसी  हैं  जिन्होंने  सर्वे  को  मुकम्मिल
 किया  है।

 यह  जायदाद  अब  किस  तरीके  से  इस्तेमाल
 हुई?  लोगों  ने  उन के  ऊपर  गासबाना  और
 मुख़ालिफ़ीन  कब्जे  कर  लिय ेहैं  और  इबादतगाहों
 तक  को  रिहाशगाहों  या  दूसरे  तरीकों  से  दस्ते-
 माल  किय  जा  रहा  है,  जो  बड़ी  काबिल  अब-
 सोस  बात  है।  मजहब  सब  यकसां  हैं,  सब
 इबादतगाहों  की  इज्जत  होनी  चाहिये उनका  स्याल
 होना  चाहिये  -  अफसोस  की  बात  है  कि  चली

 शहर  में  जो  कि  दारुल  हुकूमत  है  भीर  जहां  हम
 सब  लोग  बैठते हैं  बहुत सी  ऐसी  इवादतगाहें हैं
 जो  आज  तक  लोगों  के  निजी  इस्तेमाल  में  हैं
 और  लोग  उन  में  रह  रहे  हैं।  कमी  पिछने  महीने
 की  बात  है  कि  बस्ती  निजामुद्दीन  में  तीन  मस्जिदें
 डिस्मेंटन  कर  दी  गई,  कबरिस्तान  पर  नाजायज़
 कब्जा  कर  लिया  गया  भीर  उस  की  बेहुरमती
 की  गई  यह  चीज  बहुत  काबिस  अफसोस  है
 क्योंकि हर  मजहब  बलों  को  दूसरे  मजहब के
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 लोगों  के  जजबात  और  एहसास  का  खयाल
 रखना  चाहिये।

 पन्द्रह साल  तक  वक्फ  बोर्ड  वाले या  वक्फ
 कमिश्नर  पूरी  मालूमात  नहीं  दे  सके  7  इसलिये

 यह  हुआ कि  जो  बिल  आज  यहां  पेश है  वह
 लाया  गया  ।  मैं  आपसे  दख़्र्वास्त  करता  हूं  और
 इस  हाउस से  दर्ख्वस्त  करता  हूं  कि  इस  बिल
 को  पास  किया  जाये।

 मैं  मिनिस्टर  साहब जो  बिल  लाये  हैं  उस

 की  पुरजोर  हिमायत  करता  हूँ  V
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 श्री  भंवरलाल  गुप्त  (दिल्ली  सदर)  :  सभा
 पति  महोदय,  अभी  माननीय  मन्त्री  महोदय  ने

 यह  बात  कही  कि  दिसम्बर,  1968  के  बाद
 उन के  पास  टेलीग्राम और  चिट्ठियां आई  कि
 अभी  तक 9  रियासतों में  सर्वे नहीं  हुआ  है,
 हालांकि  1967  में  मन्त्री  महोदय ने  यह  ऐश्यो-
 रेस  दिया  था  कि  प्यार  1968  तक  इस  की

 मियाद  बढ़ा  दी  जायेगी तो  आगे  मियाद  नहीं
 ली  जायेगी  ।  इस  केटेगारिकल  एश्योरेंस के  बाद
 भी  जब  चिट्ठियां  आती  है  तब  यह  सरकार एक

 दम  से  जागती  है।  1967 से  लेकर  दिसम्बर,
 1968  तक  वह  सोती  रही  1  इस  सरकार को

 यह  मालम  नहीं कि  आया  कमिश्नर  प्रवाह

 हो  गये  या  नहीं  हुए
 1

 सिलाई तथा  बित  मंत्रालय में  उपमंत्री

 (at  सिद्ध  ओवर  अभाव)  सोच  विचार  करती
 रही 1
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 आओकंबरलाल  गुप्त:  सोच  विचार कर
 मेडिटेशन  करती  रही।  वह  सोती  रही  भोर
 उसने  राज्य  सरकार  से  मालूम  करने  की  कोशिश
 नहीं  की  कि  आया  उन्होंने  कमिश्नर  भरवाइए

 किये  हैं  या  नहीं,  भाया  सर्वे  उन्होंने  किया है
 या  नहीं  ।  इसलिये  यह  जो  बिल  है  वह  सरकार
 की  रेड-टेपिज्म  और  इनएफिशिएन्सी  का  नतीजा

 है  मुझे  विश्वास है  कि  अगर  हम  सरकार  को
 दोसाल  और दे  भी  देगे तब  भी  यह  दुबारा
 आयेगी  भोर  कहेगी  कि  हमें  दो  साल  कौर  दो

 मैं  सिद्धान्त रूप  में  यह  चीज  मानता हूँ  कि
 किसी  भी  इबादतगाह  या  पवित्र  स्थान  को,

 चाहे  वह  किसी  जगह  होया  किसी  धर्म  या  मजहब  की
 हो,  लिया  नहीं  जाना  चाहिये  उस  के  पास  होनी
 चाहिये उसका  आदर  और  सकार होना  चाहिये।
 इसको  पाप  समझता  हू ंकि  किसी  इबादतगाह
 को,  चाहे  वह  मन्दिर  हो,  मस्जिद  हो,  गुरुद्वारा
 हो,  कोई  आदमी  निजी  तौर से  इस्तेमाल करे  n
 लेकिन  दिल्ली में  इसकी  वजह  से  जो  दिक्कतें

 टोती  हैं,  उनको  भी  मैं  बतलाना  चाहता  हूं
 मेरे  अपने  इलाके  पहाड़गंज  में  करीब  एक  हजार
 मकान हैं  जिसकी  जमीन  उन्होंने  लीज पर  ली
 हुई  है।  उन्होंने  एक  हजार  मकान  बनवाये,  नक्शे
 पास  करा  कर  भीर  सरकार  से  लीज  एग्जिक्यूट
 कर  के  आज  कोई  पन्द्रह  दिन  बाद  यह  हो  रहा
 है  कि  वक्फ  बोर्ड यह  कहता  है  कि  यह  जमीन
 हमारी  है,  सरकार  की  नहीं,  इस  लिए  लीज़  हमें
 दो  सरकार  कहती  हैं  कि  हमें  दो,  भर  दोनों ने
 पन्द्रह  साल  के  नोटिस  दे  दिये  दोनों  पुलिस  ले
 कर  आते  हैं  और  कहते  है  कि  लीज  दो  ।  उधर

 सरकार  पुलिस  लेकर  आती  है  कि  लीस  हमें  दो
 वह  बेचारे  मकान  वाले  क्या  करें  यह  उन्हें  नहीं
 मालूम ।  किसी  एक  आदमी का  भग डा  वक्फ
 बोई  के  साथ  नहीं  है  ।  यह  भगडा  सरकार  और
 वक्फ  बोर्ड  का  है इस लिए  जो  ऐसे  केसेज है
 जिनमें  हां शिप  हुई  है,  अगर  कहीं  पर  उन  में
 सरकार  पार्टी  है  तो  वह  बैठ  कर  फैसला कर  ले
 कि  जमीन  किस  की  है,  और  जिसकी  जमीन  हो
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 उसको  वह  दी  जाय  ताकि  लीज़  को  रुपया  दिया
 जिसके।

 वक्फ  ऐक्ट  जो  बना  था  वह  एक  सिद्धान्त
 को  लेकर  बना  था,  और  उसके  अन्दर  करीब
 करीब  मेरे  खयाल  से  95  हजार  वक्फ  हैं  हिन्दु
 स्तान  मर  में  और  80  करोड़  की  जायदाद  उस

 के  अन्दर हैं।  इसका  उद्देश्य  यह  था  कि  गरीब
 लोगों  को  एम्प्लायमेंट  मिलें,  उन  के  लिए
 अस्पताल,  स्कूल,  कालेज  खोले  जाये,  खास  तौर
 से  मुसलमानों  के  लिये,  और  दूसरे  लोग  भी  उस
 का  फायदा  उठायें।  यह  बहुत  अच्छा  सिद्धान्त
 था  लेकिन  मुझे  दु:ख  है  यह  कहते  हुए कि  जिस
 तरह से  वक्फ  बों  बने  हैं  हर  एक  प्रान्तों  में,
 उन  में  कुछ  पोलिटिकल  फेवर  करने  का  रास्ता
 हो  गया  जो  लोग  जिन  जिन  मिनिस्टरों  के  पोलि-
 टिकल  फेवरिट्स  हैं,  उन्हें  वक्फ  बोर्ड  का  मेम्बर
 बनाया  गया,  और वह  उस  के  पैसे  का  और
 यक  की  जायदाद  का  नाजायज  इस्तेमाल  कर

 रहे  हैं।  मेरे  पास  इसके  कई  उदाहरण  हैं।
 केवल  दिल्‍ली  में  ही  नहीं,  दूसरी  रियासतों  में
 भी  उसका  पूरी  तरह  से  मिसयूज़  होता  है,  उन
 का  इस्तेमाल  गरीब  लोगों  के  लिए  नही  होता

 मैं  चाहूंगा  आप  के  जरिए  से  कि  माननीय
 मन्त्री  महोदय  हमें  कुछ  आंकने  दें  कि  उन्होंने
 किनने  स्कूल  खोले  है,  कितने  कालेज  खोते  हैं,
 डिस्पेन्सरोज  चलाई  हैं,  कितने  अस्पताल  खोले
 हैं भोर  उन में  कितने  मरीज आते  हैं।  मुझे
 भा नुम  है  कि  इन  क्क्क्  जोडों  में  कोई  हिसाब
 किताब भी  ठीक  से  नहीं  रक्खा  जाता। कई
 जगहों  पर  तो  अपने  पोलिटिकल  एस  के  लिये,

 पर्सनल  एस  के  लिये  उस  पैसे  का  गलत  तरीके
 से  इस्तेमाल किया  जाता  है।  मैं  जानता हुं  कि
 हमारे  देश  में  बहुत  गरीबो  हैं,  लोगों  को  रोटी
 नहीं  मिनी,  खाने  को  नहीं  मिलता,  उन  की

 दवादारू  ओर  शिक्षा  का  इन्तजाम  नहीं  है।

 ुसलगानों में  तो  बहुत  ज्यादा  गरीबी  है।  इस
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 लिए  मन्त्री  महोदय  को  इस  बात  का  ध्यान

 रखना  चाहिए  ।  यह  कहने से  काम  नहीं  चलेगा
 कि  यह  राज्य  सरकारों का  सबजेक्ट  हैं।  इसमें
 उनकी  भी  कुछ  जिम्मेदारी  है  ।  उन  को  देखना

 चाहिए  कि  वक्त  का  पैसा  कितनी  मात्रा  में
 लोगो ंकी  भलाई के  लिए  खर्चे  होता  हैऔर
 कितना  बेकार  खर्च  होता  है  यह  कोई  छोटी
 बात  नहीं  है।  इस  लिए  सरकार  इस  बारे  में
 एक  कमीशन  आफ  एनक्वायरी  बिठाये,  जो  यह
 मालूम करे  कि  क्या  वक्फ  बोर्ड  अपने  पैसे  का
 ठीक  हिसाब  रखते  हैं,  कहां  तक  पैसे का  ठीक
 इस्तेमाल  होता  है,  आया  वक्फ  की  जायदाद  खुर्द
 बुद  होगी  है  या  नहीं.  ताकि  गरीब  जना  को
 फायदा  हो  1  यह  नहीं  होना  चाहे  कि  मान
 लिजिए  मैं  मन्त्री  ia  और  मैंने  अबने  किया  दोस्त

 को  वक्फ  बोर्ड का  मेम्बर  या  चेयरमैन  बना
 दिया  और  वह  पैसा  खा  रहा  है।

 यह  बड़ी  अजीब  बात है  कि  जम्मू-काश्मीर
 में  शेख  अब्दुला  को  वश  बोर्ड  का  प्र  जिडेंट  बनाया
 हुआ है  tad  मन्त्री  महोदय  से  यह  सवाल  पूछा

 गया  कि  जब  वह  काश्मीर  गये, तो  उन्होंने  शेख
 अब्दुल्ला से  क्या  बात  चीत  की,  इसके  पिछे  क्या
 कहानी हैं,  अन्दर का  राज  क्या  है।  उन्होंने
 अन्दर  का  राज  तो  नहीं  बताया, ऊपर  का  राज
 यह  बताया  कि  शेख  अब्दुला  ऑफ  बोर्ड  के  चेयर

 मैन  हैं  और  मैं  वापस  का  मन्त्री  हं,  इस  लिए  में
 उसके  बारे  में  बात  करने  के  लिए  गया  था  1  जो
 व्यक्ति  अपने  आपको  हिन्दुस्तान  का  नागरिक
 नहीं  कहता  है,  जो  व्यक्ति  खून-खच्चर  को
 आवाज  लगाता  है  पौर  कता  है  कि  अगर
 काश्मीर में  प्लेबिसाइट  नहीं  किया  जायगा, तो
 खून  खराबा  होगा,  बगावत  होगी,  उसको यह
 सरकार  वक्फ  बोर्ड का  चेयरमैन  बनाती  है।
 इसकी  क्या  जस्टिफिकेगन है  ?  क्या ये  मन्त्री
 और यह  सरकार  जान-बुक कर  या  नजाने

 पाकिस्तानी  एजेन्टों  के  हाथों  में  बैल  रहे  हैं?
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 SHRI  न,  YUNUS  SALEEM  :  For  the
 information  of  the  hon  Member,  I  may  say
 that  this  Wakf  Act  isnot  in  force  in  the

 State  of  the  Jammu  and  Kashmir.  They
 have  got  their  own  law  and  we  have  no  dir-

 ‘ect  supervision  or  control  over  the  Wakf  Act
 there.

 श्री  कवर  साल  गुप्त  :  समापति  महोदय,
 इससे आप  की  तसल्ली  नहीं हुई  होगी।  अगर
 इनका  वहां  पर  कोई  डायरेक्ट  कंट्रोल  नहीं  है.
 तो  वह  उनसे  वक्फ  के  बारे में  बात  करने  के
 क्यों  गये  थे।  इस  का  मतलब यह  है  कि  वह
 वक्फ  के  बारे  में  बात  करने  के  लिए  नहीं  गये।
 फिर  वह  पाकिस्तान  के  बारे में  बात  करने के
 लिए  गये  थे,  किस  ढंग  से  इन फिल्ट्रेशन  हो....

 sense

 SHRI  RANDHIR  SINGH  (Rohtak)
 This  is  objectionable.  It  should  be  expun-
 ged.

 SHRI  S.M.  BANERJEE  (Kanpur)
 This  is  not  fair.

 SHRI  KANWAR  LAL  GUPTA  :I  was
 referring  to  his  talking  about  Pakistan.
 What  is  objectionable  in  it  ?

 MR.  CHAIRMAN  :  The  Minister  has
 made  it  clear  that  this  Act  does  not  apply
 to  J.  and  K  Let  him  confine  himself  to  the
 Bill  before  us  and  not  go  into  extrancous
 matters  for  which  he  may  take  other  oppo-
 rtunities.

 श्री  कंवर  लाल  गुप्त  :  सभापति  महोदय,

 अगर  यह  जम्मू-काश्मीर  पर  लागू  नहीं  है,  तो
 जम्मू-काश्मीर  पर  भी  लागू  होना  चाहिये  t

 दूसरी  बात,  जम्मू-काश्मीर  में  किस की
 सरकार है,  भोइर-भाल  कन्ट्रोल  सेन्टर  का  है,
 इस  लिये  जम्मू-काश्मीर में  हमारी  सरकार  है।
 अब जम्मू-किर्मीर  में  हमारी  सरकार  8,5)  उसने
 एकशेसे  व्यक्ति  को  वहां  के  वक्फ  बो  का  चेयरमैन
 बनया  है,  जो  हिन्दुस्तान  के  प्रति  वफादार  नहीं
 है। कम  से  कम  शेख  अग्दुस्सा के  आरे  में  तो
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 ऐसा  ही  विश्वास  है.कि  बह  हिन्दुस्तान  के  प्रति
 वफादार  नहीं  हैं।  थोरी  साहब से  मैं  आपके
 जारेये  पूछना  चाहता  हूं  क्या  वह  वफादार  है?
 अगर  वह  वफादार है,  तब  तो  मुझे  कोई  एत-
 राज  नहीं  हैं।  राज  शेख  अब्दुल्ला  वक्फ की
 प्रापर्टी  का  नाजायज  फायदा  उठा  रहा  है....

 MR.  CHAIRMAN  :  That  is  all  right.
 You  have  sufficiently  drawn  the  attenion  of
 the  Minister.  You  must  come  to  the  point.

 SHRI  KANWAR  LAL  GUPTA  :  You
 should  not  feel  so  much  disturbed,  Sir.

 MR.  CHAIRMAN  :  I  am  not  concerned
 with  the  merits  of  that.  There  should  be
 some  relevance.  1  am  not  expressing  my
 opinion.

 SHRI  M.  UNUS  SALEEM  That
 has  nothing  to  do  with  this  amendment.

 at  eat  लाल  गुप्त:  मेरा  कहना यह  है
 कि  ऐसे  व्यक्ति  को,  चाहे  वह  कोई  भी  क्यों  न  हो,
 वक्फ  का  मेम्बर  भी  नहीं  बनाना  चाहिये

 दूसरी चीज-  जैसा  मन्त्री  महोदय  ने  कहा
 हैकि  वह  एक  कम्प्रीहेन्सिव  बिल  लायेंगे  दो

 तीन  साल  से  उन्होंने  वायदा  किया  हुआ  है-मैं
 चाहता  चूंकि  वह  जल्द  आये  ताकि उस  के
 जरिए से  चाहे  हिन्दुओं  कै  तीर्थ  स्थान हों  या
 मुसलमानों के  हों  सब  की  सुरक्षा  हो  सके। इस
 तरह  का  बिल  जल्द  आना  चाहिये,  पहले  ही  इस
 में  बहुत  देर  हो  गई  है  इन  के  बकिंग के बारे में के  बारे  में
 कमीशन  आफ  एन्कवायरी  होना  चाहिये  और

 सरकार  राज्य-सरकारों  मे  मिल कर  कोई  ऐमी
 योजना  बनाये,  जिसमे  इनका 25  करोड़  रुपया
 गरीब  लोगों  के  काम  में  भा  सके, उन  को  एम्प-
 लायसेंस  मिल  सके,  डिस्पैन्सरीज  खुल  सके
 अस्पताल,  स्कूल  कालेज  खुल  1:11  |

 मैं  इस  बिल  के  सिद्धान्तो ंके  विष्ड  नहीं  है,
 मन्त्री  महोदय  ने  जो  बिन  रहाहै मैं उसका मैं  उस  का
 समर्थन करता  g-  किसी  भी  बर्फ की  आपकी
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 किसी  दूसरे  के  कब्जे  में  नहीं  जानी  चाहिये,
 लेकिन  उसका  ठीक  इस्तेमाल हो।

 MR.  CHAIRMAN  :  Mr.  Randhir  Singh.
 Please  be  brief.

 SHRI  RANHIR  SINGH  :  He  took  about
 15  minutes.

 MR.  CHAIRMAN  :  I  am  requesting
 you.  Ido  not  compare  you  with  others.
 You  can  convey  the  same  thing  in  a  short
 period.

 sit  रणधीर  सिह  :  चेयरमैन  महोदय,हाउस
 के  सामने  इस  वक्‍त  जो  बिल  है,  इसकी मैं  पुरजोर
 हिमायत  करता  हूँ।  इस  मे ंएक  कौमी  और  इख-
 लाकी  पहलू  भी  है  और  वह  पहलू  यह  कि  हमारे
 संविधान  में-प्रियेम्बल  में  और  फण्डमेन्टल  राह-
 ट्रेस  में-इस  बात  का  जिक्र  कियागया  है  कि
 किसी  भी  बिरादरी  को,  किसी  भी  मजहब  को
 यह  शिकायत न  हो  कि  उसके  साथ  इम्तियाज
 किया गया  है  चाहे  इबादतगाह  के  सिलसिले में
 हो  या  मजहबी  ख्यालात  के  सिलसिले  में  हो।
 चूकि  यह  बिल  मस्जिदों  की  बाबत  है,  कब्र-
 स्तान,  खान गाहों,  ईदगाहों  की  बाबत  है,  इस
 लिए मैं  ऐसा  महसूस  करता हूं  कि  इस  में
 मियाद  का  कोई  सवाल  नहीं  होना  चाहिये।
 अगर  कोई  500  साल  या  हजार साल  पहले  से
 भी  किसी  मस्जिद,  मन्दिर,  गुरुद्वारे पर  कब्जा

 किये  बैठा  है,  तो  मैं  कहूंगा  कि  उस  मलेमानस
 को  बिला  किसी  तरद्दुद  के  जिसकी  है,  उस  को
 दे  देनी  चाहिये  1  मैं  आपके  गोशे-गुजार  कहना
 चाहता  हूँ  कि  एक  नहीं  सैकड़ों  ऐसे  मसले  मेरे
 इल्म  में  हैं  कि  जहां  मरीजों  पर  लोगों  ने  जबर
 दस्ती  कब्जा  किया  हुमा  है,  ईदगाहों,इबादतगाहों
 पर  जबरदस्ती  कब्जा  किया  हुआ  है-भगवान  की
 जमीन पर  कब्जा  किया  हुआ है  ।  ब्या फर्क  है
 गिरजों  में,  मस्जिदों  में,  मंदिरों-बैं;  एक  ही
 अनशन हैं,  जिसका  लोग  नाम  लेते  हैं,  लेकिन
 लालची  इन् सात  उस  पर  मी  कब्जा  करने  से  नहीं
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 कता i  इस  लिए  कोई  कहे  कि  12  साल की
 मियाद  हो  या  20  साल  की  मियाद  हो,  मैं  इसे
 गलत  समझता  हूं

 पाकिस्तान  क्या  करता  हैं  या  दूसरे  देश

 क्या  करते  हैं,  हमें  इसमें  नहीं  जाना  हैं,  हमारा
 देश  सेक्युलर  देश है,  ऊचे  झ्दशों  का  देश
 है,  हमारी  कौम,  हमारा  मुल्क  दनिया
 के  सामने  एक  जीता  जागता  देश  है,  हमने

 अपनी  सेक्यूलेरिज्म  की  मिसाल  देनी  है  ।  अयूब
 साहब  क्या  कहते  हैं,  अब्दुल्ला  साहब  क्या  फर-
 माते  है।  अब्दुल्ला का  दिमाग  तो  ठीक  हो  गया

 है,  अगर  कुछ  बाकी  बचा  होगा  तो  और  ठीक
 हो  जायगा  |  अयूब  साहब  के  यहां  भी  फिर  वही
 इज्म  आनेवाला  है  जो  हिन्दुस्तान  में  है  और  यह
 वक्त  जरूर  आयेगा  जब  हिन्दू,  मुसलमान,  सिख

 दोनों  तरफ  के  मिल  कर  रहेंगे, वह  प्यार की
 हालत  जरूर  पैदा  होगी,  लेकिन  थोड़ा  वक्त
 लगेगा।

 अब  बुनियादी  बात  यह  है  कि  किसी  मुसल-
 मान  भाई  को यह  अहसास न  हो-मैं  तो  यहां
 तक  कहता  हू ंकि  इबादतगाह ही  नहीं,  उसकी
 किसी  भी  प्रॉपर्टी  पर  हम  ट्रस पास  बरदाश्त  नहीं
 कर  सकते,  हमारा  संविधान  बरदाश्त  नहीं कर
 सकता  |  इसी  लिये  यह  बिल  यहां  लाया  गया  है
 मेरे  भाई  ने  कहा  कि  रेडटेपिज्म  है-  रेडटेपिज्म

 होता  है,  दूर  हो  जायेगा,  लेकिन  दो  चार  बातें  मैं
 मिनिस्टर  साहब  से  कहना  चाहता  हुं  इन  के  जो
 केसेज  अदालतों  में  पैकिंग  हैं,  उन  कंसेज  में  वकील
 बहुत  पैसा  खा  जाते  हैं,  इन  इबादतगाहों  के  नाम
 पर  भगवान  के  नाम  पर,  ऐसी  भारी  फीसें
 लेत ेहैं  कि  एक-एक  वकील  लखपति  और

 करोड़  पति  बन  गया  है।  उन  वकीलों को  आप
 ठेकेदार न  बनाया।  वह  वकील तो  आज  लख-
 पति  बन  चुके  हैं।  आप  वक्फ के  लिए  लीगल
 एडवाइजर  मुकर  कर  दीजिए  और  उसके  लिए
 उनका  फ़ी  माह  मत्ता  सो  रुपया  तय  कर  दीजिए।
 आज  तोहर  वकील एक  एक  केस  में  हजारों
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 रुपए  की  मांग  करता  है  1  दूसरी बात  यह  मी

 है  कि  आज  मुतवल्ली  साहब  भी  वकीलों  से  मिले
 रहते  हैं।  आज  गावो ंके  पटवारी की  मार्फत,
 मुतवल्ली  और  वकीलों  की  मार्फत  एक  तरह

 “की  ब्लंक-मार्केटिंग  चल  रही है  ।  भाप  इन
 सारी  बातों  की  भी  इंक्वायरी  करवाइये ।  और
 जो  एक  एक  इन्च  जमीन  हो  वह  इसी  के  लिए
 सर्फ हो,  इसकी  तरफ  आप  खास  तवज्जह
 दीजिए 1
 18  brs.

 एक  बात  मुझके  और  अर्ज  करनी  है  कि  वक्फ
 के  जो  मेंबर्स  हों  वह  इन्टेग्रि टी  के  आदमी  होने
 चाहिए  ।  आज  तो  लोगों  ने  एक  प्रोफेशन  सा

 बना  लिया  है  और  अपनी  बड़ी  बड़ी  जायदादें
 खड़ी  कर  ली  हैं  ।  ....(व्यवधान)....ठ...एक
 बात यह  है  कि  आज  जहां  जिस  जायदाद पर
 इंस्टीट्यूशन्स  वगैरह  हों,  कोई  स्कूल  कालेज  बन
 गए  हों,  वहां  पर  मैं  चाहूंगा  कि  आप-उस  जाय-
 दाद को  99  वर्ष के  पट्ट पर  उन  के  साथ
 कम् पाउन्ड  कीजिए  ।  लेकिन  अगर  किसी  ने  जब-
 दस्ती  कब्जा  कर  लिया  है  तो  बरुना  नहीं  है।
 अवाम को  ही  उसका  फायदा  उठाना  चाहिए  t
 लेकिन  जो  ऐसी  पार्टीज़  हों  उनके  साथ  राजी-
 नामा  करके  टोकन  प्राइस  पर  दे  दीजिए

 एक  बात  मुझके  और  कहनी  है  कि  वे  उजड़े
 हुए  आदमी जो  कि  मश्रिक़ी या  मग़रबी  पाकी-
 स्तान से  आये हुए  है, जो  कि  कम्पेन्सेट  नहीं
 हुए  हैं  और  उन्होंने कोई  दुमजिला  या  तिमंजिला

 मकान  बना  लिया  हो  तो  मैं  आपसे अर्ज  करूगा

 कि  ऐसे  डाइविंग  केसेज  में,  पेंडिंग  केसेज  में  अदा-
 लत  के  सामने  राजीनामा  वर्ग रह  करके  अगर

 ठीक  कर  सके  तो  वह  बहुत  अच्छी  बात  होगी।
 अदालत  मैं  मल्टिप्लिसिटी  आफ  केसेज  नहीं
 होना  चाहिए  ।  आज  कोर्ट  में  हजारों  केसेज  चल
 रहे  हैं।  मगर  आप  उन  केसेज  को  बसु  टशन  से,
 बातचीत से  या  राजीनामे से  समाप्त कर  सकें

 तो  बहुत  अच्छी  बात  होगी  क्योंकि  अलावा इस
 के  फिर  वर्दी  फिरकापरस्ती की  हवा  मिलती  है।
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 मैं  चाहुंगा कि  आपकी  तरफ  से  यह  हुक्म  जाना
 चाहिए कि  ऐसे  केसेज  को  राजीनामे से  भाई
 चारे  से  और  बिरादरी  के  फंसले  >  जहां  तक  हो
 सके  तय  कर  लेना  चाहिए  1  और  एक  एक  चप्पा
 ज़मीन का  जो  कि  वक्फ का  है  वह  मालिकान
 को  मिलना  चाहिए इसके  अलावा मैं  आपसे

 यह  भी  बर्खास्त करूगा  कि  भाप  मेहरबानी कर
 के  जल्द  से  जल्द  पब्लिक  ट्रस्ट  ऐक्ट को  लायें
 ताकि  ट्रेसपासिंग के  केसेज  को  द्र  किया जा
 सके

 a स०  मो०  बनर्जी  (कानपुर):  समापति
 महोदय,  आम  तौर पर  मैं  अध्यादेश के खिलाफ के  खिलाफ

 हैं  लेकिन  इसकी  अहमियत  को  देखते  हुए
 मैं  समर्थन  करना  चाहता हें,  इमाम माई  भोर
 गयूर  भाई  ने जब  कहाकि  इसको पास  किया
 जाये। एक  बात  इमाम  साहब ने  कही  है  कि
 31  दिसम्बर,  1970 तक  के  लिए  कहा  गया
 है  लेकिन  जिस  रफ्तार  से  ची़जें  चल  रही  हैं
 उसमें  मुझे  शकोशुभा  है  कि  शायद  70  के  आदमी
 दोबारा आपको  या  तो  कोई  बिल  लाना  पड़ेगा
 या  अगर उस  समय  पालंमेन्ट का  सेशन  नहीं
 चल  रहा  होगा  तो  कोई  भ्रध्यादेश  निकालना
 पड़ेगा I  इसलिए  मैं  समझता  हूं  कि  अगर  मन्त्री
 महोदय  इस  चीज़ को  अच्छी  तरह  से  जानते

 हो,  तब  तक  यह  काम  होने  वाला  है,  उसके  बाद
 भी  एक्सटेंशन  की  जरूरत  होगी  तो  फिर  उसके

 लिए  यह  अच्छा होगा  कि  कोई  अमेन्डमेन्ट  लाकर

 इसको  27,  73  या  74  तक  रखने  की  कोशिश

 करे  वरना  दोबारा  अगर  बिल  लाने की  बात

 होगी  या  अध्यादेश  लाना  पड़ेगा  तो  उसकी  नुक्ता-
 चीनी हो  सकती  है।  लोग  यह  कहेगे कि  उस
 वक्त  बिल  लाने  वालों  ने  दूरंदेशी  से  काम  नहीं
 लिया।

 सभापति  महोदय,  15  अगस्त,  1947  को
 इस  देश  के  ट्रक ड़े  हुए  थे  लेकिन  मैं  ऐसा  विश्वास
 करता  हें  कि  शायद  वह  दिन  दूर  नहीं  जबकि
 पाकिस्तान  के  मेहनतकश  अवाम  भौर  हिन्दुस्तान
 के  मेहनतकश अवाम  एक  हो  जाय
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 [श्री  स०  भो०  बनर्जी]

 वह  मसनुई  दीवार  गिर  जायेगी  1  क्योंकि

 हो  नहीं  सकता  कि  मां  यहां पर  हो  और  बेटा
 यहां  पर  हो.महबूंब  यहां  पर  हो  और  महबूबा  वहां
 पर  हैऔर यह  एक  अजीब  आंधी  जो  पाकी-
 स्तान  में  उठी  हुई  है,  चाहे  पूर्वी  पाकिस्तान  हो
 या  पश्चिमी  पाकिस्तान  हो,  एक  दिन  ऐसा  जरूर
 आयेगा  कि  जब  ये  मेहनतकश  अवाम,  जो  जो-
 जल्द  कर  रहे  हैं  ऐक्सप्लायटेशन  के  खिलाफ,
 हम  सारे  लोग  एक  हो  जायेंगे  ।  वह  दिन  दूर
 नहीं  है।  लेकिन  तब  होगे  जब  हुकूमत  उन  के

 हाथों  में  होगी  जो  मजदूरों  और  किसानों  के

 नुमायां  हों।  हो  सकता  है  कि  मैं  न  होऊ,  आप

 हों,  लेकिन  हमारी  आने  वाली  औलाद  होगीं

 मैंने  देखा  है  पाकिस्तान  आर्मी  के  एक  बडे
 अफसर  यहां  आये  थे  और  उन्होंने  हमारी  डिफेंस

 मिनिस्ट्री  से  यह  ख्वाहिश  जाहिर  थी  कि  मैं
 अपने  धर  को  देखना  चाहता हैं  ।  पाकिस्तान
 का  एक  अभियान  अफ़सर  जिसने  हिन्दुस्तान  पर
 गोली  चलायी  हो,  बमबारी  की  हो,  टक  लाया

 हो.  और  वह  कहता  है  कि  मैं  अपने  गांव  को
 देखना  चाहता हूं  7  भर  जब  उसने  जा  कर  देखा
 उस  घर  को  जहां  उसके  बाप  हुक्का  पीते  थे,
 और  उस  पनघट  को  जहां  पर  लडकियां  पानी
 भरी  थीं  तो  वह  जोर  जोर  रोने  लगा  ।  वहां
 पर  एक  बुढ़िया  को  देखा  उसने,  मैं  उस  असरों
 का  नाम  नहीं  लेना  चाहता,  और  वह  उस  से
 लिपट  कर  रोने  लगा  क्योंकि  उसे  सिफ  अपना
 गांव  ही  नहीं  मिला  बल्कि  एक  मां  भी  मिल  गई
 थी।

 श्री  रणधीर सिह  :  जनरल  उमराव  खां
 उसका  नाम  था।

 थी स० स०  मो०  बनर्जी: जी  हां  ठीक  है,  यही
 नाम  था  ny  वह  अपने  गांव  में  जा  कर  रोने  लगा
 सिर्फ  इतना  ही  नहीं  कि  उसे  अपना  गांव  मिला,
 बल्कि एक  मां  भी  मिली
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 इसी  तरह  जब  बनराज  साहनी  जब  पाकि-
 स्तान  में  लाहौर  गये  थे  तो  वहू  जार  जार  रोने
 लगे  यह  सोचकर  कि  आज  वह  अपने  घर  में
 मेहमान  बन  कर  आये  हैं।  इमामत्राड  और  दर-

 गाह  की  जहां  तक  बात,  मैं  कहना  चाहता  हूं  कि
 मैं  बगाली  हैँ,  पंजाब  में  भेरी  पैदायश  हुई  और
 उत्तर  प्रदेश  में  पला  है  लेकिन  आज  भी  मेरी
 मां  अगर  जिन्दा  होरी  और  कोई  दरवेश  अगर
 दरगाह  में  होता  तो  वहां  जा  कर  उस  के  दह  से
 खील  और  पताशे  लाकर  बच्चों  को  जरूर  बांटती
 तो  मैं  कहता  हूं  कि आज  भी  हिन्दू  ऐसे  करोड़ों
 है  जे  दरगाहों  में  जाते  है,  मकबरों  में  जाते  हैं,
 चादर  चढ़ाने  जाते  हैं,  अजमेर  शरीफ  जाते  है।
 यह  एक  अजीब  देश  हे  1  उदू  जानने  वालों  को
 अच्छी  तरह  से  मालूम  है  कि  'है'  से  हिन्दू  और
 मीम  से  मुसलमान  ।  दोनों  मिला  दीजिये  तो  दम
 ही  हम  है।

 चुके  अफ़सोस  है  जब  गयूर  भाई  ने  कहा
 इसी  दिल्ली  शहर  में  जहां  पर  हम  भापरा  देते  है
 और  कहते  हैं  कि  हमारे  देश  में  सेक्यूलेरिज्म  है
 हिन्दू  मुसलमान  एक  है,  उसी  दिल्ली  शहर  में
 अगर  मस्जिदों  को  गिराया  गया  होगा  तो  मैं
 चाहना  हूँ  कि  इस  की  जांच  होनी  चा;  ये  कि
 कोन  है  आखिर  जो  मस्जिदों  को  गिराया  है।
 क्या  इस  देश  में  हिन्दू  मुसलमान  एक  साथ  नहीं
 रह  सकते? मैं  चाहता  हैं  कि  जितने  भी  इबादत-

 गाह  हैं,  चाहें  मन्दिर  हो,  मस्जिद  हो,  गिरजा
 धर  हो  या  मस्जिद  हो  उन  स्ब  की  मरम्मत
 करायी  जाय  1  क्योंकि  इसी  शहर  की  अंगी
 कोलोनी  में  बैठ  कर  गांधीजी  एक  ही  चीज  कहते
 थे  कि  “ईश्वर  अल्लाह  तरे नाम',  उसको  हम
 लोग  माने

 sit  we  साल  गुप्त:  आप  तो  कम्युनिस्ट
 है,  रूस  में  क्या  हो  रहा  है?
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 at  स०  मो०  बनर्जी  :  रूस  में  आप  मस्जिद
 तैमूरी देखें  तो  हिस्से  लोगों  को  नमाज  पढ़ते
 देखेगा,  औैर  उन  के  सारे  पर  सजदे के  दाग
 होंगे  इसलिए  यहां पर  ओ  हिन्द  राष्ट्र का
 स्वप्न  देख  रे  हैं  मैं  उन्  से  कहना  चाहता  हू  कि

 ऐसे  हिन्दू  my  नहीं  ब्रजेश  कि  हरिजनों  के  कान
 में,  जो  देव  ध्वनि  सुने,  शीशा  डाल  दिया  जाय

 ओर  मुसलमानों को  कह  दिया  जाय  कि  वह
 पाकिस्तान  चले  जायें  ।  यह  नही ंहो  सकता

 यहां पर  हिन्दू,  मुसलमान,  सिख,  ईसाई,  एक
 साथ  रहेंगे।  दरगाहों  की  हिफाज़त  होगी
 खान खास  की  दट्विफाजत  होगी।  और  अगर
 किसी  ने  मकबरे  प्र  मकान  बना  लिया  हो,
 मान  लीजिये  कल  कोई  राजघाट पर  मकान  बन
 जय  तो  क्या  आप  उसे  रहने  देंगे?

 मैंश्री  नंबर लाल  गुप्त  के  इस  विचार  की

 पूरी  तरह  से  ताईद  करता  हूं  कि  वक्फ  के  मामले
 में  जो  a  गड़बडियां अगर  हों  वह  अवश्य दूर
 की  जानी  आरसीए t  इसमें  80-85  करोड़ रु०
 पा  रहा है  कौर  उनका  सही  इस्तेमाल  होना
 चाहिए

 साथ  ही  में  श्री  गयूर  अली  सां  के  मी  इस
 विचार  की  ताइद  करना  चाहता हूं  कि  जहां

 यह  मस्जिदें  वगेरह  ढ़ाई  गई  हो,  इमामबाड़ों
 को  उठा  दिया गया  हो  या  जाये  नमाज  हटाये
 गये  हों,  जहां  भी  इस  तरह  की  चीजे की  गई  हों
 तो  उनको  दूर  होना  चाहिए  और  उनकी  दुरुस्ती
 की  जानी  चाहिए  1

 भी  शशि  बुकर  (खरगोन)  :  सभापति
 महोदय, यह  एक  प्रहृत  अहम  मसला  है।  खास
 तौर  से  जब  यह  विधेयक  लाया  गया  हैं  मैं  तहेदिल
 से  चाहता हं  कि  इस  विधेयक को को  मान  मिला
 जाय  लेकिन एक  बात का  मुझे  शक  जरूर है
 जैसा कि  हमारे  बनर्जी  साहब ने  भी  कहा  कि

 यह  दो  साल  का  वक्त  बहुत  कम  है  ।  यहां  हमारी
 अदालतों  में  जिस  प्रकार  की  देरी  होती है
 फैसले  होने  में  और  जो  यह  हमारा  इतना  बढ़ा
 देश  है  उसको  देखते हुए  यह  वक्त  बहुत  योडा
 ह।  असलीए  मैं  क्िनि& र  अप्हब से से  दरख़्वास्त
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 करूगा  कि  इसको  ओर  ज्यादा  वक्‍त  दिया  जार  |

 कारण यह  है  कि  बहुत  सी  जमीनें ऐसी  हैं  जो
 कि  बयनामी हैं।  वक्फ  की  जमीनें हैं,  हिन्दू  का
 कब्जा  है  किसी  फकीर  या  गरीब  मुसलमान  के

 नाम  से  तो  जितना आप  उसके  बीच  में  जायेंगे,
 पडेंगे  तो  पता  लगेगा कि  गरीबी  को  वज़ह  से

 कुछ  दबाव  की  वजह  से  बहुत  यह  बयानामी

 के  काम  मुसलमानों  के  द्वारा  हुए  हैं  ।  उस  से
 छुड़ाना भी  यह  वक्फ  का  काम  होना  चाहिए

 इन  जमीनों  का  इस्तेमाल  भी  बहुत  गलत

 तरीके  से  हुआ  है।  सिम साल  के  लिए  मैं  आपकों
 बा जलाऊ कि  जब  वह  दिल्‍ली  में  भ्रोबराय  होटल
 बनने  वाला  था  तो  उस  वक्त  बड़ा  शोर  हुआ
 कि  यहां  कबरिस्तान  है  यह  है  भीर वह  है  a
 लेकिन उस  के  भद  वापस  में  फैसला  हो  गया
 और वह  बन  गया।  एक स्कूल  मी  वहां बन
 गया  an  मैं  मिनिस्टर  साहब  से  दरख्वास्त  करूगा
 कि  इस  बारे  में  देखना  चाहिए  भीर  जो  इस

 प्रकार  से  जगहों  का  गलत  ढंग  से  इस्तेमाल  होता
 है  उसे  रोकने  की  भी  कोशिश  करनी  चाहिए।
 अगर  ऐसी  जगहों  का  इस्तेमाल  हो  तो  एक  सही
 इस्तेमाल  उनका  होना  चाहिए  |  जहां  यह  भोज-
 राय  होटल  बना  है  मैं  समझता  हूं  कि  भगर  वहां
 पर  कोई  यतीमखाना  बर्ग रह  बनता  तो  बड़ा
 अच्छा  होता V  उस  क्षय हू  नो जशनों  के  लिए
 कोई  बडा  होस्टल  बनाते  जिस  में  हिन्दुस्तान  भर

 के  गरीब  लड़के,  हिन्दू,  मुसलमान,  ईसाई,  छब
 आकर  रहते  ।  लेकिन  वह  भोजराज होटल  वहां
 पर  खुला और  उसको  लेकर  जो  वहां  आये  दिन
 रंगरेलियां  मनाई  जाती  है  तो  उसके  लिए  वह
 गलत थी  ।  ऐसी  जगह  पर  होटल  नहीं  बनाया
 जाना  चाहिए  था  जहां  कि  शराबख़ाना  जैसी

 चीजें  हों  ।  लेकिन  जैसा  मैं  ने  कहा  बह  वहां  पर
 बनीं।

 इसी  तरह  से  हिन्दुस्तान  मर  में  ऐसी  बहुत
 सी  जगहें  हैं,  मिसाल के  लिए  लखनऊ  में  मौजूद
 हैं  जां  कि  ऐसी  जगह  सिनेमा  बनाया  जाने

 लगता है  जहां  के  लिए  शोर  होता  हैकि बद
 गफ  है  की  अमीन  है  भोर  वहां  पर  कबरिस्तान
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 है  लेकिन  उसके  बाद  फिर  फैसला  हो  जाता  है
 और  वह  सिनेमा  ऐसी  जगह  पर  खड़ा  हो  जाता
 है।  मेरा  कहना  है  कि  मिनिस्टर  साहब  इस
 चीज़ को  देखें  कि  ऐसी  जगहों  पर  अगर  कुछ
 बनना  है  तो  उस  जगह  के  हिसाब से  एक  सही
 और  माकूल  चीज  बने  मैं  तो  यह  कहूंगा कि
 अगर  उनकी  बड़ी  पाक  नीयत  है  और  इन  पाक
 जगहों  को  सही  तौर  पर  इस्तेमाल  करना  चाहते
 हैं  तो  मैं  दरख़्वास्त  करूगा  कि  वहां  पर  अस्पताल
 बनाइये,  पब्लिक  के  राष्ट्र  के  लाभ  के  लिए  और
 कोई  उपयोगी  चीज  बनाये।  लेकिन  क्रिस्तान
 जेसी  वक्फ  की  जमीनों  में  सिनेमा  या  होटल
 बनाना  यहां  कि  शराब  पी  जाय  और  रंगरेलियां
 मनाई  जाय॑  तो  मैं  उससे  सहमत  नहीं  हूं  और
 में  मिनिस्टर  साह  से  दरख्वास्त  करूगा  कि  वह
 इस  बारे  में  लिपि  लें  और  इस  की  कोशिश
 करें  कि  ऐसी  पाक  जगहों  का  इस  तरह  से  गलत
 इस्तेमाल  न  हो।

 मैं थी  कंवर  लाल  गुप्त की  इस  बात से
 मुत्तफ़िक़  हे  कि  शेख  अबदुल्ला  साहब  को  वक्फ
 का  चेयरमैन  नहीं  बनाना  चाहिए  जो  लोग
 मस्जिदों  और  मन्दिरों  का  सियासत  के  लिए
 इस्तेमाल  करते  हैं  उन  लोगों  को  उम  जगहों  पर
 हावी  नहीं  रहने  देना  चाहिए  ।  अब  जैसे  शंकरा-
 चर्यजी  हैं  जोकि  अपनी  गद्दी  को  राजनीति
 के  लिए  इस्तेमाल करते  हैं  और  चुनाव के वास्ते के  वास्ते
 भूख  हड़ताल  आदि  आन्दोलन  किया  करते  हैं  1
 इसी  तरह  शेख  अबदुल्ला  जोकि  पहले  हिन्दुस्तान
 के  एक  बहुत बड़े  लीडर  थे  लेकिन उन  दिन  से
 वह  हिन्दुस्तान  की  जनता  की  निगाहों  से  गिर
 गये  जिसदिन  से  उन्होंने  मस्जिदों  में  जाकर
 सियासत का  प्रोपेगेंडा  करना  शुरू कर  दिया।
 इस  लिए  ऐसे  तमाम  लोगों को  जोकि  इन
 मस्जिदों  और  मन्दिरों  का  इस्तेमाल  सियासत
 के  लिए  करते  हैं  उन  लोगों  को  इस  वक्फ  बोर्ड
 का  चेयरमैन  नहीं  बनाना  चाहिए  1  चाहे  आप
 की  वहां  सीमा  होया न  हो  लेकिन  हमें  अपना
 पूरा  असर  वहां  डालना  चाहिए।

 इस  देश  में  कमाल  पाशा  की  तरह  सोचा
 गया  है  कि  अगर  पब्लिक  यूटिलिटी  के  लिए
 किनी  कब्रिस्तान.  मन्दिर,  मस्जिद था  चर्चे  को
 जनता  के  काम  के  लिए  इस्तेमाल  करना  पड़े  तो
 बह  भाड ेकी  अड ़न  बने।  आज  यह  होता
 है  कि  कहीं  पीपल  का  पेड़ लगा  दिया  जायेगा,
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 सीधी  नहीं  निकल  सकेंगी  1
 ह  किस  तरह  की  चीजें  मुल्क  में  कब
 चलेंगी?  एलेक्शन  में  उनका  इस्तेमाल  होता
 है।  मैं  चाहेंगी  कि  वक्फ का  बहुत  अच्छे  तौर
 पर  इस्तेमाल  किया  जाये  और  पब्लिक  यूटिलिटी
 के  लिए  इस्तेमाल  किया  जाये।  जिन  लोगों  ने
 उन  पर  कब्जे  कर  लिये  हैं,  मैं  चाहूंगा  कि  वह
 उनको  छोड़  दे  n

 बहुत  से  लोग  तो  इसको  बहुत  बड़े  अधम
 का  काम  समझे  हैं  कि  किसी  मन्दिर  में  मस्जिद
 रक्खी  जाय  या  कहीं  मस्जिद  को  मन्दिर  में
 बदल  दिया  जाये।  हरियाणा  में  बहुत  सी  ऐसी
 जगहें  हैं  जी  देवी  के  मन्द  हैं  लेकिन  उनकी
 इबादतगाहों  में  बदल  दिया  गया  है।  मैं  सम-
 पता  ह्  कि  चाहे  मस्जिद  हो,  चाहें  मन्दिर  हो
 या  चर्च  हो,  सियासत  के  लिए  उनका  इस्तेमाल
 किया  जाना  वहुत  गलत  है।  जिन  लोगों  ने
 मस्जिद  को  मन्दिर  में  तवदील  किया  है  वह  इस
 लिये  नहीं  कि  वह  वहां  पूजा  करना  चाहते  हैं,
 इसलिये  नहीं  कि  उनमें  ईश्वर  भक्ति  है।  यह
 राजनीति  के  लिए  उनका  इस्तेमाल  करेंगे।
 इस  देश में  बौद्ध  और  जैन  सारे एक  धर  में
 रहते  हैं,  यहां  बहुत  दिनों  तक  अलग-अलग  लोगों
 में  शास्त्रार्थ  हुए  हैं।  गिद्धों  और  शंकराचार्य
 का  शास्त्रीय  हुआ  है  और  उसमें  माण्डवी  ने
 अपने  पति  के  खिलाफ  फैसला  दिया  है।  हमारे
 देश  में  हमेशा  राष्ट्रीय  एकता  की  भावना  रही  हैं।
 वक्फ  के  लिये  यह  समय  लेना  कि  वह  बेकार  हैं,
 उनको  पूरा  काम  करने  का  मौका  न  देना,  और
 उसमें  सयासी  दखल  देना  बड़ा  गलत  है।

 यहां  पर  आम  तौर  से  साम्प्रदायिक  संस्थाएं
 हैं  घर  दुर्भाग्य  से  संविधान  के  खिलाफ  उन्हें
 वोट  मांगने  का  भी  अधिकार  है  धर्म  के  नाम
 पर  1  में  उन  लोगों  से  प्रार्थना  करूगा  कि  वद
 कम  से  कम  इन  चीजों  में  सयासत  का  इस्तेमाल
 न  करें  |  मुल्क  में  हमें  बडे  बड़े  काम  करने  हैं
 उनमें  सब  लोग  सहायता  करें  |

 इतना  कहकर  मै  इस  बिल  का  समन
 करता  हूँ।

 SHRIM.  YUNUS  SAIFEM  :  Mr,
 Chairman, 1  am  really  very  mucn  grateful
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 to  those  hon.  Members  who  have  supported
 this  Bill.  There  is  now  very  little  for  me
 to  say  about  the  subject.  Certain  hon.
 Members  have  raised  some  points  and  1
 will  try  to  offer  an  explanation  in  order  to
 satisfy  them.

 Hon.  Member,  Shri  Mohamed  Imam,
 has  thrown  some  light  on  the  question  of
 institution  of  suits.  According  to  the  figures
 and  data  available  to  us,  so  far  about
 20,000  properties  have  been  found  to  be  under
 illegal  possession  of  different  persons  and
 from  the  last  extension,  that  is,  from  14th
 August  1967  to  December  1968,  we  have
 been  8916  to  institute  about  13,500  suits.

 Some  of  the  hon.  Members  have  been
 Jawyers  and  they  know  what  is  the  minimum
 cost  of  litigation  today.  For  the  institution
 of  one  suit  the  minimum  amount  required
 is  Rs.  100  including  court  fee  and  every-
 thing.

 SHRI  RANDHIR  SINGH  :  Too  less.
 SHRI  M.  YUNUS  SALEEM  The

 difficulty  should  be  appreciated  by  hon,
 Members  that  on  the  onc  hand  the  property
 is  under  the  unlawful  possession  of  क्ष  tres-
 passer  and  the  wakf  boards  do  not  get  any
 income  therefrom,  on  the  other,  they  are
 constrained  to  institute  suits  against  the
 illegal  possessor.  According  to  the  law  of
 wakf,  the  income  of  one  wakf  cannot  be
 spent  for  the  benefit  of  another  wakf.  That
 is  the  difficulty.  Therefore  on  account  of
 the  lack  of  funds  there  have  bcen  difficul-
 ties  in  the  way  of  institution  of  suits  for
 the  wakf  boards.  Acolossal  amount  was
 required  and  is  still  required  for  the  ‘insti-
 tution  of  suits.

 भी  शशि  भूषण:  ग्न मेंट  एड  क्यो  नं
 देती?

 आरा  M.  YUNUS  SALEEM  :  We  have
 been  trying  but  the  State  Governments  are
 reluctant.  This  is  the  difficulty.  Most  of  the
 Governments  are  not  sympathetic  towards
 the  administration  of  wukf  properties.

 at  शशि  मुबई  :  सेंट्रल  गवर्नमेंट  एड  दिया
 कर े|

 SHRI  न.  YUNUS  SALEEM
 shall  consider  this  point.

 We

 These  arc  the  practical  difficulties  but
 we  have  not  been  sleeping  over  the  matter.
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 We  have  been  constantly  trying  to  institute
 suits  wherever  it  is  possible.

 Now,  some  hon.  Members,  including
 my  hon.  friend,  Shri  Naidu,  suggested  that
 certain  properties  which  have  gone  into  the
 possession  of  certain  persons,  where  they
 have  constructed  buildings,  should  not  be
 disturbed.  We  have  been  trying  our  best
 not  to  disturb  poor  people  and,  as  far  as
 possible,  we  compromise.  I  hope  this  ex-
 tension  may  help  us  entering  into  compro-
 mise  with  such  persons.  But  the  moment
 they  know  that  limitation  is  cxpiring,  they
 become  reluctant  toenter  into  a  contract,
 When  they  know  that  limitation  has  been
 extended  or  the  suit  has  been  instituted
 (Interruptions).  It  is  very  difficult  for
 the  wakf  Boards  to  discover  whether,  deli-
 beratcly,  the  transaction  was  entered  into,
 whether  deliberately,  knowing  that  the  pro-
 perty  belonged  to  a  particular  wakf,  it  was
 purchased  or  whether  it  was  innocently
 purchased.  It  is  very  difficult  to  discover
 that.  Asa  matter  of  policy,  we  have  made
 it  a  point  not  to  disturb  the  innocent  ‘Pere
 sons  and,  wherever  it  is  possible,  we  enter
 into  a  compromise.  It  was  suggested  by
 another  hon,  Member  that  whenever,  on
 wakf  properties,  schools,  colleges,  hospitals
 or  orphanages  have  been  established  or
 constructed,  they  should  not  be  disturbed.
 We  have  never  disturbed  them  so  far.  We
 have  granted  lease  on  nominal  rent.  A
 building  which  could  fetch  a  rental  of
 Rs.  200  or  Rs.  300,  has  been  leased  on  a
 nominal  rent  of  Rs.5  or  Rs.  10.  We  do
 not  want  to  disturb  them.  We  know  it  is
 for  charitable  work.  But  we  have  to  main-
 tain  wakf  properties  at  any  cost.  We  shall
 not  be  performing  our  duty  if  we  do  away
 with  the  properties.  Therefore,  in  such
 cases,  we  have  been  very  considerate  and
 have  realised  that  such  properties  used  for
 public  purpose  should  not  be  disturbed.

 Now,  I  come  to  points  raised  by  Shri
 Kanwar  Lal  Gupta.  He  suggested  that  it
 was  duc  to  the  negligence  of  the  Central
 Government  that  it  was  not  possible  to
 know  as  to  how  many  wakf  boards  have
 completed  their  survey  and  how  many  suits
 have  been  filed  in  the  States.  1  would  res-
 pectfully,  submit  that  he  has  been  very  धान
 kind  to  us  in  making  such  an  assessment.
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 He  would  have  considered  ihe  practical
 difficulties.  I  myself  have  been  running
 from  State  to  State,  approaching  the  Chief
 Ministers  and  the  Ministers  of  Wakf  and
 requesting  them  to  offer  coopcration  to  the
 Commissioners  to  complete  the  survey.
 There  are  practical  difficulties.  Simply  by
 appointing  a  Commissioner  the  problem  is
 not  solved,  unless  he  gets  help  and  ०००८
 ration  from  the  Collectors,  from  the  Deputy
 Collectors,  from  tehsildars,  from  Munici-
 pal  Committees,  who  hold  the  records.  It
 is  not  possible  for  him  to  complete  the  sur-
 vey.  The  wakf  properties  are  not  situated
 io  cities  only.  They  are  situated  in  villages
 also.  There  are  agricultural  lands,  grave-
 yards,  mosques,  Imam  Baras,  in  different
 localities.  In  Several  cases,  Mutawalies  do
 not  exist.  Either  they  have  gone  away  or
 they  do  not  care  to  supervise  the  properties.

 is  very  difficult  for  a
 Commissioner  to  complete  the  survey.
 There  are  practical  difficulties  to  complete
 the  survey  without  the  cooperation  of  the
 village  officers  and  revenue  officers.  They
 are  reluctant  in  offering  the  necessary  assis-
 tance  and  cooperation  to  the  Commissioners
 with  the  result  that  the  survey  is  not  com-
 pleted.  In  such  case,  I  myself  have  tried
 to  contact  the  State  authorities,  requesting
 them  to  help  the  Commissioners  where
 they  have  been  appointed  and  to  appoint
 the  Assistant  Commissioners  where  the
 Assistant  Commissioners  have  not  been
 appointed  and  to  offer  every  possible  help  to
 the  Commissioners  so  that  the  work  of  the
 survey  may  be  completed.  The  Central
 Government  is  taking  every  possible  effort
 to  see  thot  the  survey  is  completed.  The
 moment  the  survey  is  completed,  the  lists
 are  published  in  the  Official  Gazettes  and
 the  suits  are  instituted  without  any  diffi-
 culty.  As  I  pointed  out,  in  one  year,  we
 have  instituted  13,000  suits.  It  is  not  a
 joke  to  institute  13,000  suits in  a  year.  The
 practical  difficulties  have  got  10  be  faced.
 Ih  such  cases  where,  as  pointcd  out  by  Mr.
 Kanwar  Lal  Gupta,  certain  plots  of  land
 were  Icascd  out  by  the  Government,  claim-
 ing  the  property  belonged  to  the  Govern-
 ment  the  claim  has  been  lodged  by  the
 wakf  Board  against  the  lessee,as  the  ८356
 may  be.

 1  such  cases,  the  hon.  Member  aced  pot

 In  such  cases,  it
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 worry  because  it  is  really  a  dispute  between
 Government  and  the  Wekf  Board.  If  {he
 matter  is  finally  settled  by  the  court  that
 the  Property  belongs  to  Wakf  Board  and  not
 to  Government,  the  Wakf  Board  will  get  the
 benefit  of  the  property,  ह।  ultimately  it  is décided  by  4  competent  4०४  of  law  that the  property  belongs  to  Government,  then, of  course,  the  Wak,  Board  would 1 not  get the  benefit.  In  such  éases  iT  Tease  js  been
 wrongly  granted,  then  automatically  the
 cnnsequence  would  follow. .

 MR.  CHAIRMAN  :  What  fyappens  if
 the  property  of  the  Wakf  Board  is  leased
 by  Government  ?

 SHRI  M.  YUNUS  SALEEM :  If  the
 Property  has  been  leased  by  Government
 and  a  building  is  constructed,  then  it  val
 be  open  for  the  Government  to  pay  com
 pensation  to  us  and  let  them  continue  to
 occupy  thé  land  ८०४३४  if  is...
 SHRI  KANWAR  LAL  GUPTA:  It  is  a  dis-

 puted  land.  Itis  claimed  by  the  Wakf  Board
 that  the  land  belongs  to  the  Wakf  Board.
 On  the  other  hand,  Government  says,  it  is
 all  right.  What  should  the  people  do  ?
 That  is  the  problem.  Both  the  authorities  aré
 demanding  the  lease  money.  We  should  pay?

 SHRI  M.  YUNUS  SALEEM  :  What  I
 submit  is  this.  If  accrtain  plot  of  hand
 does  not  belong  to  Government  and
 Government  Officials  defibera-
 tely  lease  out  that  property  to  some  persons
 and  on  that  plot  of  Jand  construction  has
 taken  place,  this  is  the  fault  of  the  Govern-
 ment,  and  Government  has  got  to  face  the
 consequences.  They  will  pay  the  compen-
 sation  to  the  Wakf  Board  according  to  the
 market  rate  or  grant  them  some  other  ‘land
 in  licu  of  that  land,  But  we  cannot  change
 the  object  of  the  wakf,  Suppose  a  ‘person
 has  creat  re  wakf  for  establishing  a  ‘grave-
 yard  and  on  that,  the  Govethment  ‘has
 helped  certain  persons  to  constrict  there
 houscs,  we  cannot  change  the  object  of  tHe
 wakf  because  it  was  the  intention  of  the
 creator  of  the  wakf  that  that  plot  should
 be  used  for  graveyard  only;  we  cannot
 change  it.  The  ‘only  alternative  will
 be  this.  We  will  say,  ‘sinve:  you
 have  committed  a  mistake,  give  us
 compensation  or  a  suitable  land  in  lieu
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 of  that  land  wherever  possible,  so  that  that
 plot  may  be  used  for  graveyard  purposes.
 Id  eh’  cases,  we  shallenter  ito  some  sort
 of  ad  Stent  or  settlement.  But  I  can
 3८  thé  House  that  we  are  not
 idtehdihk  to  disturb  the  persons  who  have
 madé  ¢onstructions  innocently.  That  is  not
 our  iténtion  and  we  are  not  going  to  do
 that.

 My  friend,  as  usual,  has  tried  to  cast
 reflection  on  my  person.  My  Iriend  is  not
 aware,  perhaps  he  did  not  try  to  under-
 stand,  he  did  not  even  care  to  réad_  the
 Waky  Act.  There  are  many  States  in  this
 country  where  the  Act  of  1954  is  not  in
 force-ndt  only  Jummu  and  Kashmir,  but
 alsa'U.  P.,  Bihar,  West  Bengal,  Bombay
 and  Gujarat.  I  have  been  ttying  to  con-
 tact  the  Chief  Ministers  and  the  authorities
 there  to  request  them  to  provide  facilities
 for  the  enforcement  of  the  1954  Act  so  that
 there  may  be  uniformity  in  the  adminéstra-
 tion  of  the  law  of  wakf.  With  that  pur-
 pose  I  had  a  talk  with  the  Chicf  Minister
 of  Jamia  and  Kashmir,  and  the  Chief
 Minister  of  Jammu  and  Kashmir  informed
 me  that  Mr.  Sheikh  Abdullah  was  the
 Chairman  of  the  Wakf  Board.  1  tricd  to
 discuss  with  him  as  to  what  are  the  फेर-
 bilities  of  enforcing  the  Central  Act  there.
 We have  to  consult  them.  Their  consent
 is  necessary  because  it  is  a  concurrent  sub-
 ject  and  without  the  consent  of  the  State
 it  is  not  possible  to  enforce  the  Act.  It  is
 not  possible  to  cnforce  it  by  issuing  a  noti-
 ficdtion  in  the  Official  Gazctte  as  in  the
 case  of  other  States.  There  is  no  harm  in
 going  to  Sheikh  Abdullah  to  discuss  with
 him  regarding  Wakf  problems  of  this  State.
 But  there  are  certain  persons  who  are  in
 the  habit  of  attributing  motives  to  the  ac-
 tivities  of  the  people.  1  cannot  help  them.
 It  is  their  habit  and  that  of  the  party  which
 they  represent.  It  is  perheps  in  their  pro-
 gramme  to  do  like  that.

 SHRI  RANDHIR  SINGH  There  is
 evefything  wrong  with  Sheikh  Abdullah,
 There  is  nothing  wrong  with  you.

 श्री  कंवर  लाल  गुप्त  :  लेकिन  आपने  एत-
 रज  उठाया था  कि  शेव  भ्ष्दुल्ला  को  क्यों

 CHATTRA  1,  1891  (axa  0

 चैयरमेन  बनाया  गया,  इसका  आप  जैवीय
 दीजिये

 SHRI  न.  YUNUS  SALEEM :  ह  hal  nd’
 business  to  raise  any  objection,  tf  the’
 1954  Act  is  enforced  भ  that  State.  ह
 could  informally  discussed  with  Hitt  ie’
 possibility  of  enforcing  that  Act  and  I  wag
 given  to  understand  that  when  Batsh¥
 Gulam  Mohammad  handed  overt  chatge-—H¥ was  Président  of  the  Waokf  Board-—hé got’ Sheikh  Abdullah  elected  as  Chairman of  the
 Wakf  Board.  He  was  appointed  Chainhas
 of  the  Wakf  Board  during  his  time.  There
 fore  it  was  not  that  the  present  ‘hier  Mini-
 ster  appointed  him  or  got  him  efected.

 Wake  ate.  आ

 SHRI  KANWAR  LAL  GUPTA  :  You
 approved  of  it.

 SHRI  ज.  YUNUS'SALEEM :  t  हांप  not
 intérested  in  approving  or

 baat ॥  is  Yor  the  people  of  the  Stat’
 anybody.

 Another:  point,  Sir.  Wherever  the  1954
 Act  is  in  force,  it  is  the  States  which  00989
 tute  the  Wakf  Board-not  the  Central  Govera-
 ment.  Itis  for  the  State  Ministers  and
 Chief  Minister  who  are  responsible  fer  the
 constitution  of  the  Wakf  Board,  if  any  of
 them  takes  it  to  his  head  to  appoint  ‘sone
 person  as  member  of  the  Board  and  the
 Central  Government  has  no  jurisdiction  o1
 powcr  to  interfere  in  that  dfrection.

 SHRI  KANWAR  LAL  GUPTA
 have  interfered  in  Delhi.
 I  can  challange  you.

 3  You 1  can  prove  it.

 SHRI  न  YUNUS  SALEEM  :  Delhi  if
 Centrally-governed  State.  My  hon.  friend
 also  knows  it.  It  was  the  Lieutenant  Go-
 vernor  on  whose  recommendation  the  ‘Wake Board  was  constituted.  And,  the  exa

 ge of  Delhi  is  not  applicable  to  all  the  $e of  the  country.

 Then,  Mr.  Benerjce  has  suggested  ‘that
 the  extention  of  two  years  ‘may  not  be  -suffi-
 cient.  Certain  other  hon.  Members  ‘have
 8130  shared  that  view.  Certain
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 information  has  been  collected  80  was  superseded.  Very  recently,  a  new
 far  and  I  may  say,  just  as  I  mentioned
 in  my  preliminary  speech,  that  the  survey
 of  the  States  are  likely  to  be  completed
 by  the  middle  of  1970  and  by  that  time,
 I  expect  that  the  Public  Trusts  Bill  may  be
 introduced  in  the  parliament.  If  the  Pub-
 lic  Trusts  Bill  is  introduced  and  passed,  the
 question  of  limitation  in  such  cases  may
 not  arise.  Thercfore,  for  the  time  being,  I
 submit,  any  further  extention  need  not  be
 considered.

 SHRI  KANWAR  LAL  GUPTA  :  What
 about  the  working  of  the  Wakf  Board  ?

 ‘SHRI  M.  YUNUS  SALEEM  :  Working
 Of  the  Wakf  Board  is  according  to  the  Act.
 Kindly  read  the  Act.  You  will  know  about

 ‘it..  So  far  as  the  Wakf  Board  is  concerned,
 the  members  of  the  Wakf  Board  are  to  be
 nominated  by  the  States.  The  Chairman
 of  the  Wakf  Board  is  to  be  clected  by  the
 Members  nominated  by  the  State  Government
 The  States  have  got  power  to  issuc  directives
 from  time  to  time  regarding  the  working  of
 the  Wakf  Board.  Incertain  limited  cases.

 ‘Central  Government  also  has  power  to
 issuc  directives  to  the  State  Government,
 not  to  the  Wukf  Board.  This  is  the  broad
 scheme  ef  the  working  of  the  Wakf  Board
 which  is  know  to  everybody  who  has  cared
 to  read  the  provisions  of  the  Act.

 MR.  CHAIRMAN  :  Perhaps  he  means
 that  you  should  exercise  your  moral  influ-
 ence  in  improving.  That  is  what  he  means
 nothing  more.

 SHRI  M.  YUNUS  SALEEM  :  That  is
 what  we  are  doing.  We  are  certaintly  doing
 that.  We  never  hesitate  in  discharging  our
 responsibilitics.  We  are  very  anxious  and
 we  are  very  much  interested  in  sceing  धा

 “there  is  a  very  conpeten!  and  efficient  super-
 vision  over  the  1  propertics  and  Wakf
 properties  should  not  be  wasted  by  unscru-
 pulous  mutanallics  or  dishonest  trustee  or
 anybody  clse  who  may  be  in  possession  of
 the  properties.  Even  in  such  cascs  we  do
 not  hestitate  in  advising  the  State  Govern-
 ment  to  supersede  the  Wakf  Board.  For
 example,  in  Madras,  the  ॥  Board
 stands  superseded;  In  Andhra  Pradesh,  it

 Board  has  been  constituted  Therefore,  we
 are  doing  that.  We  never  hesitate  to  take
 action  wherever  necessary.  But  there  are
 difficulties.  Sometimes,  it  is  vary  difficult
 to  convince  State  Governments  Everybody  is
 aware  of  the  behaviour  of  State  Govern-
 ments  these  days.

 SHRI-S.  M.  BANERJEE:  It  is  true
 that  in  the  Wakf  Boards  only  one  commu.
 nity  is  represented  ?

 SHRI  न.  YUNUS  SALEEM  Accor-
 ding  to  the  provisions  of  the  Act,  only  a
 Muslim  can  be  a  member.  Wherever  there
 are  Shias  and  Sunni  Wakf  properties,  they
 are  also  appointed  as  members.

 गी  नंबर  लाल  गुप्त:  क्या  हिन्दुओं  को  मी

 बनायेंगे  इसमें  ।

 श्री  शशि  भूषण:  बाक़ी  लोगों  को  मी

 खिदमत  का  मौका  दिया  जाय  1

 SHRIM.YUNUS  SALEEM:  Every
 community  should  be  given  freedom  to
 administer  its  own  affairs  concerning  its
 properties  without  any  interference.

 SHRI  KANWAR  LAL  GUPTA  :  This
 isa  secular  State.  Every  community  should
 be  asked  to  manage  the  affairs  of  other
 communitics.  1  am  prepared  to  have  Mus-
 lims  administer  Hindu  endowments  and
 charitable  trusts.  Let  Muslims  0०  like-
 wisc.

 at  शशि  भूषण  :  माननीय  कंवर  लाल  ज़ी

 हिन्दुओं  की  तरफ  से  बोल  रहे  हैं।  शंकराचार्य

 के  घर  में  कोई  हिन्दु  नहों  जा  सकता  है  t

 मुसलमानों  की  मस्जिद  में  हिन्दु  जा  सकता  है,
 लेकिन  यह  नहीं  जा  सकते  अपने  घर  में  ।

 MR.  CHAIRMAN  :  Do  not
 extraneous  matters.

 bring  in
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 SHRI  M.  YUNUS  SALEEM  :  For  that,
 the  articles  of  the  Constitution  will  require
 to  be  amended  because  it  has  been  provided
 there  that  every  community  will  be  given
 opportunity  to  manage  their  charitable
 affairs,  educational  institutions  etc.

 SHRI  RANDHIR  SINGH  Constitu-
 tion  of  Wakf  Act?

 SHRI  न.  YUNUS  SALEEM  Wakf
 Act.

 A  suggestion  has  becn  made  that  grave-
 yards  should  not  be  used  for  construction
 of  cinemas  and  hkctels.I  entirely  agree.
 Wherever  it  was  brought  to  our  notice  that
 such  construction  was  being  done,  we  did
 interfere  and  have  stopped  such  irregular
 construction.  But  wherc  it  was  not  possi-
 ble,  where  records  were  not  available  and
 where  muthawallies  themselves  were  in  co-
 Ilussion  with  the  purchaser  of  the  land  for
 the  purpose  of  such  construction,  it  has  not
 been  possible  to  take  action.  In  a  parti-
 cular  case,  it  went  toa  court  of  law  and
 unfortunately.  the  court  decided  against  the
 Board.

 SHRI  RANDHIR  SINGII  What
 about  lawyers  looting  wakf  mency  ?

 SHRI  M.  YUNUS  SALEEM  :  That  is
 besides  the  point.  But  I  assure  kim  that  in
 every  Wakf  Board  I  have  secn  that  Icgal
 advisors  are  appointed.  if  necessary  more
 than  one,  who  should  be  held  responsible
 for  conducting  cases  in  courts  in  the  ट
 rest  of  the  Board  so  that  the  institution  of
 proceedings  is  not  just  a  simple  routine
 affair  but  that  result  also  arc  fruitful.

 We  are  trying  to  do  our  best  10  super-
 vise  wherever  it  is  possible;  we  are  tiving
 to  appoint  the  best  lawyers,  if  possible
 standing  counsel  also.  We  are  doing  every-
 thing  possible  for  the  efficient  management
 and  administration  of  these  propertics.

 With  these  words,  I  move.

 MR.  CHAIRMAN  :  Is  Shri  Goyal  pre-
 wing  bis  Resolution  ?

 CHAITRA  1,  1891  (SAKA)  Wakfs  etc.  Bill  174

 SHRI  SHRI  CHAND  GOYAL  :  Yes,
 sir.

 MR.  CHAIRMAN :  I  shall  now  put  the
 resolution  to  the  vote  of  the  House:

 The  question  is  :  "

 “This  House  disapproves  of  the  Pub-
 lic  Wakfs  (Extension  of  Limitation)
 Amendment  Ordinance,  1968  (Ordi-
 nance  No.  13  of  1968)  promulgated
 by  the  President  on  31st  December.
 1968",

 The  motion  was  acgatived.  ua

 MR.  CHAIRMAN :  Lect  us  now  take
 up  the  Bill.  The  questson  is  :

 “That  the  Bill  further  to  amend  (ट
 Public  Wak/sExtension  of  Limitation)
 Act,  1959,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration”.

 The  motion  was  adepted,

 MR.  CHAIRMAN  :  Let  us  now  take
 up  clause  by  clause  consideration.

 SHRI  J.  MOHAMED  IMAM  :  I'beg  to
 move  :

 Page  1,  line  8-

 for  °1970"  subs  titutes=

 61947"

 MR.  CHAIRMAN  io  Since  the  Minister
 is  not  accepting  it,  will  the  hon  Member  be
 prepared  to  withdraw  it  ?

 SHRI  J.  MOHAMED  IMAM  :  1  with-
 draw  my  amendment.

 {me  amendment  was  by  leave  withdrawn
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 MR.  CHAIRMAN :  There  is  an  amen-
 dment  by  Shri  Kanwar  Lal  Gupta.

 SHRI  KANWAR  LAL  GUPTA  As
 the  hog.  Minister-has  assured  that  he  will
 look  into  the  affairs  of  the  Wak/s  Board,  I
 am  not  pressing  my  amendment.

 MR.  CHAIRMAN  :1I  shall  now  put
 clause  @  to  the  vote  of  the  House.

 The  question  is:

 *अ  Clause  2  stand  part  of  the  Bill’.

 The  motion  was  adopted.

 Clouse  2  was  added  to  the  Bill.

 Clause  3  was  added  to  the  Bill.
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 Clause  dL  Enacting  Formula  and  the
 Title  were  added  to  the  Bill.

 SHRI  M.  YUNUS  SALEEM  :I  move
 that  the  Bill  be  passed.

 MR.  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  be  passed’.

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  Now  the  House
 stands  adjourned  till  11  A.  M.  on  Monday.

 18.43  brs.

 The  Lok  Sabha  then  adjourned  sill  Eleven
 of  the  Clock  on  Monday,  March  24,  21969
 Chaitra  3,  1891  (Saka)


